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List of Agents in India and Burma from whom
Government of India Publications are available.

Fnglish Book Depot, Taj Road.
falian Army Book Depot,
AH [EDABAD.—H. L. Colloge op Commeroe, Co-opera-
tive Store, Ltd.
ATMER.—Banthiya & Co., Ltd., Station Road.
:IIJ(OLA.—Buknlu M, M. G,
HAB.
Central Book Depot, 44, Johnstonganj.
Kitabistan, 17-A, City Road.
Ram Narsin Lal, 1, Bank Road.
Snaperintendent, Printing and Stationery, U. P.
Wheeler & Co., Mewsrs. A, H.
BOMBAY —
Co-oporators’ Baok Dapot, 9, Bakehouse Lane, Fort.

Internationul Book House, Ash ne, Esplaoade
Joshi, Mr, V. G., News Agent, Devgad Baria, via
Piplod.

Kothari Book Depot.

Lakhani Book Dcpcﬁ. Bombay, 4.

New Book Co., Kitab Mahal,” 188-90, Hornby Rmd.
Popular Book Depot, Grant Road.

Saperintendent, Govt. Printing & Stationery, Queen's

Road.
Taraporesala Sons & Co., Messrs, D. B.
Thacker & Co., Ltd.
Tripathi & Co., Messss. N, M, Princess Streot, Kalba-
devi Rond.
Wholer & Co., Mossra. A, H.
CALCUTTA—

Bnnk Compon

e X Tain,
C'uukcrvumy, Chattedjee & Cu. Lul. 13, College

Squa

Das nuum & Ce., 51/3, College St

Hindu mery *137-F, Balaram DeSf.meL

Lahiri & o, Lid., Mtnsrm 8. K.

Maomillan & Co., Lm. 204, Buw Bazar Steoet.

Newman & Co.,

Yoy Chowdhury & Oo Musun. N M, 73, w'
Road.

Sarcar & Scne, W =33. M.C,, 15, College Square.
Sarkar & Sons, wtd., Messrs, 8. C., 1/1/1.0, College !

unre.
St;ﬁr:nl wd Law Book Society, 79/1, Harrison Road.
Thvwk‘ r, Spink & Co. (1933), Ltd.
r & Co., Mossrs. A. H,
CA\\ l'llRE—-
Advani & Co., P. 0. Box No. 100.
Indiay Army Depot, Juhi.
CUTTACK. —Press Officor, Orissa Secretariat,
DEHRA DUN— y
Jugal Kishare & Co.
1deal Book Depot, Rajpur Roads
DELHI—
lml\ perinl Book Depot and Press, Near Jama Magjid
Trchtiliwalan).
Tneome-Tax Law Publishing Honse, Ohn.ndnl Chowl.®
Indinn Army Book Depot, Da:

Jaina & Bros., Messrs. J. ori Gatc.

Osford Book ani Sutinnory Co.

‘Bharda Mandir, Ltd., Nai Sarak.

Young Man & Co. (Regd.), Egerton Road.
DUM DUM CANTT.—DBengal Flymg Club.t
FEROZEPUR.—English Book Depol
GWALIOR.—Jaia & Bros., Mesars. M. B., Sarafa Road.

UYDERABAD (DECCAN).—Hyderabad Book Depot,
Chaderghat.
JLTPUR.—Carg Book G).._'I_'rlw\lin ‘Bazar.

N
1
i
i

KARACHI—
Acro Stores,
English Baokstall, ={
Standard Bookstall. 1

KARACHI (SADAR)—Manager, Sind Government * b
Book Depot and Reoord O:fice.
LAHORE—
Kn_[:n;nl -;u(lh. Messrs. N. C., 9, Commercial Buildings;
o N
Malhotra & Co., Mossrs. U. P., Post Box No. 94 s
Minerva Book S\m Anark . li Street.
Puanjab_Religioas 8 wioty. 3
Ramd Krishna & Sons, An riali.
Superintendent, Govt. Printing, Puninb,
Uiversity Book Agency, Kicheri Roud.
LU\,.\\IU\V—Up:ur India Pabisnung  House, Ltd.,
Literatare Palace, Aminoiluils Pack.
LYALLPORE.—Lyall Book Li-pot.
MAD 2R

e i
Higginbothams. i
Superintendent, Govt. Press, Mouat Road, =
Varadaochary & Co., Messra, P. f

MEOW.—British Book Dapo.

MOGA.—Army Musketry Stores.

NAGAPATAM.—Veakatarsm n, Mr. B

NAGPUR—

KhnttSw, Messrs. G. G., Sita  Burii, 3rd Modi

pennwnd-nt. Govt. Printing, Cenural vamnu
NEW DELHI[—
Bawa Harkishen Das Bali, I 1ozeshah Road.
Bliswnani & Sons.
Dolhi and U. P. Flying Clab Ltd.t
Jaina & Bros., Messrs, J. M., Coinanght Placs,
Barmh Book Depot & Stationery Cannnn;

m Book Depot, 15. Laly Hardings W

PATNA.—Superintendent,  Goverament Printin
I3:har, P 0. Guhnh\ﬂ’l. {
PATNA CILY—
ﬂu.. P lricki-Haveli. 3

\q unath I’mwl & Sons.
Sinha & Bros., Messrs. R. P., Gazri Bazar,
"ESHA\VAE—-
British Stationery Mart.
lamhn Book Co. (ludia), Arbab Roal. }
Lanazer, (tovt. Printing & smumry, N.W. F. P“
PF‘uﬂA\VAR LA‘TI'.—'FM{I! Chand Marwah,
POONA— .
Daccan Bookstall, Fergussan College Road.
Dastanco Bros., Hone Sorvios, 450, Rawiwar Pothy |
International Boot Ssrvice.
Ram Krishaa Bro., Oppysite Bishram Bagh,
BITA.—Standand Bakstall,

s

Mohaulal Dssibhai Shab }
k Club Ltd A
Curator, Govt. Byok Dipot, Barma. l.
RAWALPINDL —Riy & Soas, Messrs, T, 43, K. & L~
Edward s Road, R
SHILLONG. d: Assa
SIALKOT CANTT.—Modern "Baok Depot. Bazar Rond.
SIALKOT CITY -~
Buckingham &  Co,  Bovkseliers & Suﬁonmq 2
Groenwood  Street, B
Ciifton & Co. s
TRICHINOPOLY FORT.—Krishnaswami & Co., Mesars
8., Toppakalum. of }
TRIVANDRUM— M ;i'
Bookloyers' Resort, Taikad. ‘

P. R:-Bros: an Rond. =
VELLORE.—Vonkatasubban, Mr. A, Law BookallE, .

Agents for Income-tax, Law and allisd Publisations only.

+ Agents for l’nbl&eauom on Aviation only,
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List of Agents in India and Burma from whom
Government of India Publications are available,

ABBOTTABAD.—Eaglish Book: Store.
Finglish Book Depot, Tnj Road.

Ialinn Arm Book Depot, Day th.
AH JEgABA H. L. College arﬁ;)‘b:gmem. Co-opera-
t:ve Store,

AmE&——Bmchnyu & Co., Ltd, Station Road.
AKOLA.—Bakshi, Mr, M. G,
ALLAHABAD —
Central Bool DOPOB. 44, Johnutmgmj
Kitabistan, 17-A, Ci
Ram Narin Lal, 1. Bun ad.
Superintendont, Printing and Stationery, U. P,
Wheeler & Co., Mewsrs. A, H.
BOMBAY —
Co-operators’ Book Depot, 9, Bakehouse Lane, Fort.
Intornatioust Book House, Ash Lane, Esplaoade

Road

Joshi, Mr. V. G., News Agent, Devgad Baria, via
Piplod.

Kothari Book Depo

Jakhani Book Dopoﬁ. Bombay,

New Book Co., Kitab lb\hn!. 18890 Hornby Road.

Popular Book Depot, Grant

SnE;xé.londent, Govt. Printing & Smhonery, Quecn's

Taraporesala Sons & Co., Mossrs. D. B.
Thacker & Co.,
Tripathi & Co., Messrs. N. M., Princess Streot, Kalba-
devi Road.
Whedler & (h, Messra, A, Ho
CALC!
Book Uom g@
Chatterjee & 3, Bacharnm Chattorjoe Lane.
Chukcrveﬂ.ty, Chatterjee & Co., Ltd., 13, College

Squa

Das ﬂnnm & Ce., 51/3, Colloge Streot.

Hindn Lhmry *137. F, Balarsm De Stroet.
Laliri & Co., Ltd., Messrs. S. K.

Maemillan & Co, le. 204, Bow Bazar Streef.
Newman & Co., Ltd., Messrs,

PATNA CITY— b
"L W. & i(}o., Py lriki-Haveli. A
uoy Chowdhary & Co., Messrs. N. M., 73, Hsrrison ) unath Prasid & Sons. 3
Road. Sinha & Bros,, Messrs. R. P., Gazri Bazar.

Barcar& Sens, M e3:8. M.C., 15, College Squa;
Smrk\r & Sons, utd., Messrs, 8. C., 1/1/1.0, Oollogu !

Sumd ml Law Book Society, 79/1, Harrison Road.
Thaeker, Spink & Co. (1933), Ltd.
Whevler & Co., Mossrs. A, H.
CAWNPURE—
Advani & Co.. P. 0. Box No. 100.
Indjay Army Depot, Juhi.
CUTTACK. —Press Oﬂ‘mor. Orissa Sccretariat,
DEHRA DUN—
Jugal Kishare & Co,
ldeal Book Depot, Rajpur Road.
DELHI—
tmperinl Book Depot and Press, Near Jama Masjid
(Machihliwalan).
Income-Tax Law Publishing Honse, Chandni Chowle.®
Indian Army Book Dapot, Daryaganj.

Jaina & Bros., Mossrs. J. 3, Mori Gate.

Oxford Book ani SLmom-rv Co.

Sharda Mandir, d., Nai Sarak.

Young ban & Co. (Regd.), Egerton Road.
DUM DUM CANTT.—Bengal Flymg Club.t
FEROZEPUR.—English Book Depot
GWALIOR.—Jaoin & Bros., Messrs. M. B., Sarafa Road.
UYDERABAD (DECOAN).—Iydernbad Book Depot,

Chaderghat.

J4 IPUR.—Garg Book Co., Tripalia Bazar.

English Boakstall. o
Standurd Bookstall.

KARACHI (SADAR)— Manager,
Book Depot and Record O:foe.

LAUORE—

Kei“(:d\? I(lk». Messrs. N. C., 9, Commeroial Buildings,
o Ml

Malhotrs & Co., Mossrs. U. P., Post Box No. N.

Minerva Book Shop, Anark.li Streot.

Punjab Religions

Ramd Krishna & Sons, An.. riali.

Superintendent, Govte an.mg, Panish, =

Sind Government *

Uliversity Book Agency, Kacheri Rosd.
LUCKNOW.—Upper India Pib sung Hoase, Ltd.
Literatare Palace, Aminn | lsuls Park.
LYALLPORE.—Lyall Book D-pot.
MADRAS— |
Higzinbothams, d

Superinteadent, Govt. Pn;u, \lmmt Road, ol

Varadachary & -Co., Essn. B 2
\IEII)\V —Bnhuh Book Dapof i
SORA Ay MakGTA SR I
NAGAPAT —Venkataramn, Mr. B. 5
NAGPUR—

Khov&So-u. Maasrs. G. G., Sita Burli, 3rd Mod|

Bnpermtcndmc, Govt. Printing, Cenural l’m'mm |
NEW DELH!
Bawa Hnrkuhun Das Baili, P zeshah Road. 3 l
Bh\\mnm&
and U, B, Flying Clab Ltd.t :
J.mm & Bro., Messrs. J. M., Coinau ¥
Raciwsh Book Dopot & Stationery {
Place. ¢
Sarnswati Book Depot, 15. Laly Hardinge Resd:
PATNA.—Superintendont,  Government Printin
Bibar, P. O. Gulzarbigh.

PESHAWAR—
Beitish Stationery Mart.
Londoa Book Co. (lqjm), Arbab Roal.
Manazer, (tovt. Printing & Stationsry, N.W. F.
PE’}EA\V«\R CANIT. —'FAqlf Chand Marwah, B
Y 3
Dacean Bookstall, Forgusson College Road., i
1

Dastance Bros., Home Service, 456, Rawiwar Poth,

International Boo’ Service.

Ram Krishaa Bro., Opposite Bishram Bagh,
QUELTA.—Standard Bokstall, ,:
RAJKOL. —Mohanlid  Ddsssbhai  Shab. b
RANGOON— i

Barmi Book Club Lt “

Curator, Govt. Bk D2pot, Burma.
RAWALPINDL —Ruy & Sons, Messrs. J., 43, K. & !.i

Edward -s Road.
SHILLONG.—S
SIALKOT CANT P—Mm B'ok Depoh. Bazar Boni.
SIALKOT CITY--
Buckingham & Co,  Bovkselies & Shﬂonuvq‘,
Gmeulmol Street.

"

Clifton & Co.
TRICH[NOPOLY FORT.—Krishnaswami & Co., M—q‘
8., Teppaknlam. i
TRIVANDRUM— e
Booklovers' Resort, Taikad. T‘a.'
¥, R:Bros:; Main B”"]C et 4

VELLORE.—Vonks!

Agents Io;I;cochLn, Law ani allisd Publisations oaly.

+ Agents for Publications on Aviation only.
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Mox

DAY, 1470 SEPTEMBER, 1042 —

Members Sworn . :
Starred  Questions
Answers
Smf.:m'»'xhlmd on ch" T\ble
Deaths of - Sir Ibrahim
_ Rahimtoola, Do, .
* Raghavendra Roo, Seth
Huji Sir Abdoola Harcon
and  Lieut.-Colonol . Eir
Henry Gidney =
Mation for Adjournment re-—
Extradition’ of  Pandit
Lakboat Ram Sharma,
Bditor of the  Dwshii
Rr]qu——Rulrd ont of Order
nt at the
lpilwey Sta-
mnllowed
Restrictions on the sxport

m\é

of Raw Hides—Not

moved -t A &

Failure o take meas-

wres  for  saving  the

Buoilding and  Record

RN Raﬂway Ciearing
b ki

\n moved . =
remarks of  His
7. the  —Clom-

mander-in-Chief — Dis-
“allowed hy the CGover-
nar Gane s

adopbmq
Standard Txme—Le&ve
“ refused
H. B. the (‘ovcmnr Gulf'mls
assent to Bills
Statement: laid on the Tuble
re Net Barnings of re-
cently | constmcbed Rail-
way Lines .
Dr-vnrtmont of F‘dacatmn,
Herlth and Lands Noti-

fication under the Des-
tructive Insects and Pests
Act; 2 5 &5

Indians Over Depart-
ment N iiion - under
the Indian Imigration
Act . Ori 3

Statements laid on the
Table

H55—59

60-61

62-65
6362

64

66

€6-67

{

Mo-.n Ay, lira SEPTEMBES,

1942 —contd
Amendments  to  certain
Motor Vebicles Rules %

Election of a Member to
the Defence (,’unsult.xLive
Commnsittes 5

Election df a Member Lu U]e
Advisory - Committee for

the Utilisation Branch of

the (;coluéncnl Buryey of

Tadia 07 3 5
Election of Members to the
Standing  Committee, For
the: P De-

ts and Air
pariment .
The Repealing and ‘\mend-

ing Bill—Introduged . .
The Indian Rubber Controt

(Temporary  Amendment)

Bill—Introduced P
The  « Ihdian  Companies

(Second Amerndment)

Eill—Introdueed o
The Indian Railways
ey

chment) Bilt=—Inéro-

“Civil Procedure

The Cade of (Avxl Pmr'edum
(Hecond Amendment)
Bill—Intrdduced

At

Pagzs,

6776

76

76—79

79

80

80

81

81

81

Resolution re Amendment of =

Rules governing the gra.n:
“of Travelling ‘and ' ofher
Allowanees o Memlers of
the “Indian Tevislature—
Amendment of Sir Henry
Richardson adopted 5

Tonspay, 1500 SEPTEMBER, 1049

Starrad Queabinns
Answers 2 25
Mation for ‘Xd,umnmcnt re

Alleged insult by the Dalhi:
Palice to Lady Voluntesrs
picketing the Legiglative
Assemuly Chamber—Rulad
out.of Qrder i
Statement of  Business 5

and

8185

87—133

13135
137

s




i

Torspay, 15TH SEPTEMBER,
1212—contd.

Home Department Declara-
tions of Exemption under
the Registration of
Foreigners Act s

Motion re the Situation in
India—Discussion not con-
cluded > : 5

WEDNESDAY, I16TH SEPTEMBER,
1942—
Member Sworn . 75, 2
Starred Questions  and
Answers 2 5
Short. Notice Queshons and
Answers
Election of a Mcmber to the

Defence Consultative Com-

mitteo .
Election of \Iembers to thc
Standing Committee for
- the Posts and Air Depart-
ment . G
Home Deprrtment Declara-
tions of Exemption under
the Registration of
Foreigners Act ;
Amendnients to the Insm'rmce
Rules . :
Motion re The bxtu‘mon in
India-~Discussion not con-
clided |0 ie g

Trursbay, 17tH  SEPTEMBER,
1942 — 2
Member Sworn e
Starred Questions  and
Answers .
Nomination of the Pancliof

Chairmen 5 -

Committee on Petmons i

Presentation of the Report
of the: Public Accounts
Committee .

Motion re The blmat'nn in
India—Discussion not con-
cluded Oa i

FriDaY, 1St . SEPTEMBER,
1942— =
Starred Questions and
Answers X
Unstarred Questmns aml
Answe's
Motion re The Sltuntion in
India—Talked out .

Pages

13740

140—G1

163
16304

96

196
196

196-97

197—209 I

210—31
ey

273
273

. 273310

:
| Moxpaw;+ 21st  SeerEvBER,
l 1942—
Member 8worn | . 5 s
! Starred Questions and
Answers .

! =
| Postponed Quentmns and
| Answers “ %
i Short Notice Qupstwns and
i Answers .

Motion for Ad]oummvnt 7»
‘ the Alleged Maltreatment

to Mr. ‘and Mrs. 5. N.
Juwuhar by the Delhi

Police—Fuled  out  of
order . 5 S 5
Election of 22 Member to the
Advisory Committee for
the Utilization  Branch
of the (,oolngxcnl Survey
of India . ’
The  Indian Compamcs
{Second Amentment)
. Bill—Passed 5
The' Cods of Civil  Procedure
(Amendment) Bill—
Passed
The Code of Civil Protedure
(Second Amendment)
Bill—Paseed
The Repealing and Amvml-
ing Bill—Pagsed 2.

Turspay,  22Np SEPTEMBER,
1942— i) :

ed  Questions and

Angwers - g

Unstarred . - Qu \estions  and
Answers

Short Notice Quosl.mns a.nd

| Answers 5 5

otion for Ad)onmment re
Unsatisfactory Reply of
the Finance Member  in
regard to early Oppor-
tunity for Discussion of
‘certain Financial Arrange-
ments between the British
Government  and  the
Government of India—
Negatived X .
The Indian Rubber Cunfrol
(Temporary - Amendment)
Bill—Passed

The  Indian Railways
(Amendment) Bill—
Referrad to Select:
Committee . - :

& Pages.

311 B
311—24
325—30
| 330-37

33730

339—50 ;

350—54

354-56

“355-%0

- 350- 62

387—89 i

389

A gy




FUESDAY, 22§D  SEPTEMBER,
1942 —contd.

The  Reciprocity  Bill—
Pefsrred to Select Com-

} mittes . e 3
The Dissolution of Muslim
"} % Marringes  (Amendment)
3 Bill-—Motion' to continue
adopbed . . .

(Amendment) Bill—
3 Mation to continue
adopted . 5 :

The Muslim Kazis Blll—Mo-
tion to continue adopted .
The Indian Evidence
(Amendment) Bill—
Motion to continue adopted

The ' Leégislitive . Members’
Exemption = Bill—Intro-
duced

The. Aligarh Mnnlxm Umvet-
sity (Amendment) Bill—

The Indian Medical Couneil
(Amendment) Bil—Intro-
duced . g .

Resolution. 7¢ Ban on the
hha.ksu.r Moyement—Dis-
cussion not conuludod 3

WrnNmSDAY,
194
Transferred Starred  Ques-
tions and Answers

Short Notice Questions and

Answers . - >
Motion  for Adjournment

re— A

Durban  City -~ Council’s

Move fer Expropriation
of Indian-owned Lands
—Not moved = . 3

~Introduced . ; it

. 399—412

413

The Code of Civil Pnocodurc -

413

' 413

414 |

41438

23rD Swrmnmn, y

43553

453—58

458

WEDNESDAY: 238D Sm:snmnx,
1942.—contd.

Motion for Adjournment
re—contid.

Restrictions on Maulana
Husain Ahmad Madani,
Dr. K. N. Katju and
Detenus in the United
~ Provincee—Disallowed .
Malfreatment of Political
Prisoners and  Detenus
in the United Provinces
—Disallowed :
Appomtmenc of Mr. i L. c.
Gwilt to the Committee on
’l'mvclling and  other
Allowances to Members of
the Indian Legislature .
Resolution re Ban on the
Khaksar Movement—
Adopted as amended .
THURSDAY, 24TH SEPPEMBER,
1942—

\Iember Sworn. .
Transferred Starred Ques-
tions and Answers

Transferred Unstarred Ques-
tmne and Answers .

Short  Notice  Questions
and Answers . 5

Statement laid on the Tn.blc

Report of the Commitiee on
Travelling and- other
Allowanoces to Members of
the Indian Legislature:

Resolution re Committee for

-Enquiry into the'alleged
Military and Police Ix-
cesses—Discussion not
concluded & 3

chrllqn of Members to the
Advisory Committee for
the Utilisation Branch of

" the Geological Survey of
India . 5 5 3
Appendix . . 5 4

Pages.

458-59

459

459:60

460—S6

487

. 487506

507—09

510—17
517

517

518—44

545
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A

APDOOLA HAROON, SETH HAJI SIR—|

Eixpressions of regret on thie deaths of Sic
Thrahim Rahimtooin, Tir. E. Ragha-
vendra Rao,
Henry Gidney.

5369,

ABDUL GHANT, MAULYVI MUHAMMAD— |

- Election of to the Standing Com-
mittee for the Rogts and Air Depart-
ment.. 108,

Indian * Railways (Amendment) Bill—
Motion to refer to Select Committee.
896-97.

Quéstion re—

' Assistant, Additional. Dipun and Joi
"Ec'}'mo“ m Gavernment of Inc
Departments. 180

Casualiies  and da
disturbanees. 1%

Collective finas i oacd 181-82.

Defimition of * Anglo—]’t;dmna 4 A

Railway joumey ses issned to o
s and servants of the State Rail-
WayE, 10}-17.

o2 Tegent

end Licut-Colonel Sir|

! ABDULLAH, MR, H. M.—contd.

Question re—canid.

Confirmation of
i A

srtain Blectrical sub-

supersession of Mushma. 54
Filling of certain vaconcies in Pcrsomwl
Brancb North = Western  Railway
Headquarters  Office,
supersession of Muslime, 366,
Inndequate represcatotion of . Muslims
in‘establishment section of North Wes-
tern Railw ay. 44647, :
Muslim and non-Muslint mnﬂulntes on
‘ waiting list of nlt\gk Verifiers on
Western Raitiay. 44540,
s by Delh? Fnipravesient rust
1o lessecs, for ding wp  building.

hwdqnurtcrs
Rai . 44748,
Preponderance of Hindus in Rates Sec-

ffice of North Western

Reservation | £ Muslims in ~the rec-i
ruitment  of Telographists and Teles|
graphi Masters, 181

. Subleiting of cer vending mnh“‘t tis
by Ballahhidas vidas, 52-53,
Question (Supplementary) re—

Compensatory ‘allowance of the Master
Geperal, of Ordnance Branch  staf
transferred, to  Cajeutta. © 611

Evseuses from Burmn  and expendi-
ture on them. - 383,

‘Repealing and Amending Bill— 3

Motions to L-onsu.ler and ‘to cirénlate.
- 359-60, 361,

ABDULLAH, MR, H, NI-——
Question re—

tion, Commercinl Branch; North Wes-

tern Baxhvmv Headquarters  Oftice.

304-65.
I‘mmotm‘l in tha

=

P

lower gazetied ser-
: on North Wostern Railway.

.\'F'OL T'ON»—-
Question re of the Telegmph Office
ab Bfnnonmnxh Assam.  2-3.

ACCIDENT(S)—

Motion for adjournment re — Railway
~—— at the Burdwun Rnilwny Sta-
tion, 61.

ACT(8)—

(emmnnu] compsition of offiears in the |
Stores Department on North Western
Ruailway, © 445,

Destructive  Tnseets and Peste—

. Department, of Fideation, Health and
Lands Notifieation under the ——
(lzid on the table). 65.

M2LATD

resulting  im

uslim  stenagraphebs in

Traffic Tuspectors in Headaoarters ﬂﬂicé
n( North Western -Railway, 366-

\

13




INDEX TO LEGISLATIVE ASSEMBLY DEBATES

f ACT(S)—conid.
Indian Emigration—
Indian Overseas Department Notifica-
. tion under the (laid on the
table). 66,
Payment of Wages—

Question re—

_Applications under by or on behalf]
of employees of Federal Railways.
507,

Wage periods fixed in local aress on
State Railways under the
26-34.

Registration of Foreigners—

Home Department Declarations of Ex-|
emption under the (Inid on the

table). 137-40 186.07.
ACTIVE SERVICE—
Question re — c-m‘:lo\m(‘nt on of
members of the University Training
: Corps. #176-77.
- ACTIVITY(1ES)—

Question re—
of the United Kingdom (‘ommcrchJ

2
ADIOURNMENT(S)—contd.
Motion for re—condd.
Egadition of Pandit Takhpat . Ram

Sharme, Editor of the Desdi Rajya.
60-61.

Ruled out of order. 61,

Failure to take measures for saving the
building and record of Railway
Clearing Accounts Office, Delhi, 62.

Not moved. 62.

Government policy in adopting the new
standard time, 62-63.

Leave refused.  63.

Maltreatment to political prisoners and
detenus in the United Provinces.
450.

Disallowed. 459.

Railway accident at the Burdwan Rail-
way Station. 61.

Disallowed. 61.

Eestrictions on Manlana Husain Ahmed
Madani, Dy, K. N, Katju and detenus
in the United Provinces. 458-50.

Disallowed. 450.

Restrictions on the export of raw hides.’

513-17. 6L
5 Machinery for co-ordination of —— of = Not maved. 6l.
different Government D in Unsatisf: 'y reply of the Firance Merm-

telation to ali*evacuees coming to
Tndia. 501,
Propaganda and publicity ——— of thel
Agent General of India in the United|
{ States of America. 3-6. !
"ADDITIONAL SECRETARY(IES )—
Assistant, ) puty,
Seretarios in (m“crr'"xnnt of{
s, 180-81.
ADJOURNMENT(Sj—
Metion for re—
Alleged insilt by the Delbi Police to
« Lady Voluteers picketing the Lagis-|
lative Assembly Chamber.  134-36. |
" Ruled out of erder. 134, i

&
|

|
i
i
|
1
i

Alleged maltreatment o Mr.and Mrs,!
8. N. Jaubar by the Delhi Police,!
337-29,

Ruled out of order. 839.

Cerfain remarks of His Excellency the
Commander-in-Chicf. 62, I

Disallowed * by  the Governior Gcneral.i

62. :

Durban © City Couneil's move for]
expropriation of Indian-owned lands.{
454

i

'f Not moved. 458, : i

i

-

~ber in regard to early opportunity for
discussion of certain financial arrange-
ments between the British Govern-
ment” and the Government of Indin.
087-89, 418.33,

Negatived. 433,
AD\FPTIS‘\(‘ A(vF\C&(ILb)-—

Sec** Agency(ics)"” .

ADVISORY BOARD(S)—

Question re films produced and  distri-
buted by the Film Advisory Board.
165-66.

IADVISORY COMMITEREE(S)—

EBeleetion of Mewbers to the for the
Utilization Branch of the Geological
Survey,of India. 544,

Motion re election of a Member to the
—— far the Utilization Branch of the
i Geological Survey of India. 76-79,
339-50.

Question re desirability of speedy disposal
of cases by the Railwey Rates ——
17 S

AGE—
Question 72 ——fora
f t inferior swvice on North Westurn
Railway. 277
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el e e T e
AGENCY(IES)— .
Question re— :
Advertising ~ scloeted by the Tnfor-
motion and Bwoadcasting  Depart-
ment. 190-91. -
City Booking on North Western
Railway. 370.
Monopolistic supply of the Supply
Department. 448-49.
AGENT(S)— g

Question re Report from the India’s —
in Burma about evacuation of Indians:
487. - )

AGENT GENERAL OF INDIA—

Question re propaganda and publicity
activities of the —— in the United
States of America. 3-6.

AGREEMENT(S)—

Question re—

Materials or articles received under the
case and Lend o 115,04 3TI=T2:
AGRICULTURAL PRODUCE (GRADING

AND MARKING)  AMENDMENT
BILL—

Beet* Bill(s)”. 5

AHMAD NAWAZ KHAN, MAJOR

NAWAB SIR—
Motion re the situation in India. 271,
273-74.

ATR RATD(S)—

Question re—
casualties amongst Indians in

Rangoon,  Moulmein and Tavoy.
43,
—onIndia. 18385,
Al jon of expendib on ——
= Campaigns on Burma. 330

ATRMATL SERVICE— 3

Question re position of the Inland

44041, .
AJMER—
Ql;estion re water supply problem at —.
4,
ALCOHOL—

Question 7e available amounts of power
and yectified spirit. 125-20.
ALIGANJ—

Question 7e Muslim graveyard for ——

aren, Delbi. 47.
ALIGARH MUSLIM
(AMENDMENT) BILL—
See ** Bill(s)".

UNIVERSITY

ALLAHABAD—
Question re direction .under Defence ot
India Rules for running a hotel in the
building occupied by the Alliance Hotel
at——. 190.

ALLIANCE HOTEL—

See ** Hotel(s)"- gl

ALLOTMENT(S)—

Question re rates of allowances and ——
to evacuces from the Far Hast and
Burma., 498,

ALLOWANCE(S)—

Motion 7e appointment of Mr. . L. G
Gwilt to the Committee on Travelling
and other- to Members of the Indian
Legislature. 459-60.

Question re

to non-Indian and Indian evacuces

from Burma. 500-01.

Compensatory of the Master Gene-
ral of Ordnance Branch staff ‘trans-
ferred to Calentta. 511

Desirability of sanctioning

wniform

dearness for all Railway ser-
vants. 374-75.
Payment of to non-Indian Burma

evacuces, 188-89.

Payment, of dearness —— to non-Gaov-
epnment employees and workmen. 335,

Rates of —— and allotments to evacuees
from the Far Fast and Burma. 498.

Responsibility for payment of 10
Indian evacuees who are
Nationals. 501

State Railway Staff given congolidated
or permanent travelling 33

Subsistence for Anglo-Indian and
Indjan evacuees from Burms and
Malaya. 503:04.

Report of the ommittee on Travelling
and other to Members of the*
Indian Legislature. 517, 545.

Resolution re amendment of rules govern-
ing the grant of travelling and other ——
to Menibers of the Indian Legislaturc.

+ 81-85.

AMBEDKAR, THE HONOURABLE DR.

B.R— -

Motion re—

Blection of a Member to the Advisory
Committee for the Utilization Branch
of the Geological Survey of Indis.
76, 7879, 339-42, 343, 349.

The situation in India. 281-87,

295,

206. 5
Oath of Office.

—

Burmese |
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AMENDMENT(S)— i

to certain Motor Vehicles Rules.
(laid on the table). 67-76.

| v Yo the Insurance Rules (laid on the
| table).. 197-209.

of rules governing the

Resolution re

% grant of travelling and other allowances
to Members of the Indian Legislature.
81-85.
AMENTTY(TES)—
Question re expenditure on for em-,
ployees on Bengal and Assam Railway.
AMERICA, UNITED STATES OF— |
Question re propaganda and publicity
activities of the Agent General of India
in the 3-
AMERICAN FORCES—
See ** Toree(s)'.
AMERICAN TECHNICAL MISSION—
i - See ** Technical Mission”.
at

ANEY, THE HONOURABLE MR, M. 8.—
Expressions of regret on the deaths of Sir
Ibrahim  Rahimtools, Dr. BE. Ragha-
vendra Rao, Seth Haji Sir Abdoola
aroon and Licut.-Colonel . Sir Henry
Gidney. 55-56. v

Indian Oversees Department Notification
under the Indian Emizration Act {laid on
the table). 686.

Motion for adjournment re unsatisfactory
reply of the Finance Member in regard
to early opportunity for discussion
of certain financial arrangements between
the British Government and the Gov-
ernment. of India. 424, 425,

Motion re—

‘Appointment of Mr. B. L. €. Gwilt o

. the Committee on Travelling and other
Allowances to Members of the Indian |
Legislature. 459, 2 I

Election of a Member to the Advisory
Committee for the Utilization Branch
of the Geological Survey of India.

.
T_hc _situation in India. 257, 302-10.

Reciprocity Bill ~
Motions to refer to Select Committee
and to adjourn the debate. 406-08,
408. - .
Repealing and Amending Bill—
S Ohasi et Sehodul

n  of

362.

ANEY, THE HONOURABLE MR. M. 8.—

con'd.

Resolution re amendment of rules govern-
ing the grant of travelling and other
allowances to Members of the Indian
Leégislature.  81.82.

Statement of business. by — . 137.

ANGL.O-TNDIAN(S)—

Question re— 5
Definition of *“—— 181.

Liability on —— Railway employees to
gerve in Auxiliary Force. 371.
ANGLO-INDIAN EVACUEE(S)—

See ** Evacuee(s)”.

ANGLO,INDIAN  \RATILWAY  EM-
TLOYEE(®S)—
See * Employee(s)’.

ANTHONY, MR. F. R—

Expressions of regret on the deaths of
Sir Ihrahim Rahimtoola, Dr. 1. Ragha-
vendra Rao, Seth Haji Siv Abdoola
Haroon and Lieut.-Colonel Sir Henry
Gidney. 59.

Motion re the situation in India. 225-
27,

Oath of Office.

Quecstion ‘re  liability on  Anglo-Indian
Railway employees to serve in Auxi-
liary Force. 371.

APPEAL(S)—
Question re—
—and petitions by staff of the Archaco-
logical Department. 48-50.
Certain Railway Board orders relating
to disposal of 369.
APPLICATION(S)—
Question re—
for compensation by one Musam-
mat Ram Piari, widow of Karan
Singh, a paladdar on Shahdara-Sahar-
anpur Railway. 54.
under Payment of Wages Act, by or
on behalf of employees of Federal
Railways. 507,
APPOINTMENT(S)—
Question re—
of a non-Muslim Stenograpler in
the Research Branch of the Central
Standards Office for Railways. 15-

Burma evacuees given L in Gov-
ernment of India Departments and
their attached and subordinate offices.
507-09.

Recruitment of trainees for - as
Deputy Assistant Controllers of Pur-
chase. 25-26.
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APPORTIONMENT—
Question re—

Waer expenditure in Malaya and Burma,
of defence expenditure and Lease
and ILend position of India.” 312-
14.

War expenditure incurred and its —— .
3£3.
APPRENTICE(S)—

Question 76 — — Permanent Way Imnoc- ;

tors on Worth Western: Railway dep-
rived of rent-froe quarters. 41.
APPROPRIATION ACCOUNT(S)—
Statement(s) (laid on the table) re certain
, Audit Reports, etc.  66-67.
ARCHAEOLOGICAL DEPARTMENT—
Question re appeals and petitions by staff
of the ——. 48-50.
ARCHAEOLOGICAL EXCAVATION(S)—
Question re temporary and work-charged
Superior Staff employed at certain

Bl

ARMY—

Question re position of the persennel of
the Burmy cvecuated to India.
187-88.

ARRANGEMENT(S)—

Question re moncy value of war maserial
supplicd undér Lease-Lend ——
320,

ARREST(S)—
Question re—
and ensualties duving recent dl:.hll‘b-
S ances. 193-04.
——— of the members of the: Congress
Working . Committee, ete. 185-86.

Casualties, ete., during the recent
political disturbances. 195-96.
ARTICLE(S)—

Question re—

Lists of war requirements, manu-
factured and drugs produced in India.
35-40.

Materials or received under the
T.ense and Lend Agreement, 115,
371-72.

Prica control and. supp]y of essential ——.
488-03.

ASSAM—
Question re abolition of the Telegraph

Office at  Mancomukh,

ASSEMBLY CHAMBER— ;
Motion for adjournment re alleged insult
by the Delni Police to Lady Volunteers

picketing the Legislative —— . 134-36,

i

2-3,

ABSEMBLY MEETING(S)—
Sez ** Meeting(s).”
ASSENT-—
Governor General's——to. Bills. €364,
ABSET(S)—
Question re and liabilities of the
Reserve Bank of India. 817-18.
ASSISTANT  CHARGEMAN(EN)—
See * Chargeman(en).”
ASSISTANT SECRETARY(IES)—
Question re + Additional, Deputy and
Joint  Seerctarvies in Government of
Tadia Departments. 180-81.
ASSISTANT SURGEON(S)—

45,

ASSOCIATION(S)—

Question® re recent memorandum  of
g-ievances by the Press —.of New
Delhi.  163-65.

ATTACHED OFFICE(S)—

Question re  Burma  evacuees given ap-
pointments in Goverament of Indis De-
partments and their and subordi-
nate offices.  507-09.

AUDIT DEPARTMENT—

mation of a Findu lower grade clerk of
§urth Western Railway, 376-
7
AUDIT REPORT(S)-—

Statement(s) (laid on the table) re certain
Appropriation Accounts, AT
66-67.

{AUDITOR(S)—
| Question r¢—

Disregard of communal recruitment
Rules in the office of the Chie
Nonth ~ Western Railway,
376,

Non- 1)"5""“' of cerfain Muslim railway
—— of the Punjab Circle at Baraﬂlv
or  Gorakhpur for full preseribed
period.  377.

AUTHORITY(TES)—

Question re allaged refusal bv the anthori-
ties of the Irwin Hospital, Delli, to give
Blood trangfusion to a pergon wounded
in recent rioting, 834-35.

AUXILTARY FORCE—

Question re huluhty on  Anglo-Indian

le“a.y employees to serve in. — ,
371

NS
Lahore,

Question re avenue for promotion for —— .

Questicn re ignocing ths claim for eonfir-
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AYURVEDIC SYSTEM
Question re vesearch for finding substitute
for cinchona and quinine unda
502-03.
AZHAR ALT, MR. MUBAMMAD —
Code of Civil Procedure (Sétond Amenment)
Bill—
A Motion to consider. 357, 358.
Motion for adjournment 7e restrictions on
the export of raw hides.  G1.
Mation .7e the situation in India.
Question re—
Appeals and pctxt.om by stafl of the
Avehaeological Department.” 48-50.
Al‘phmblhh- of the old Iast Indian

308.

b or on lmlmlf uf tmpmyces "ot
Federal Railways. 507,
Cheap grain shops opened by East
Indian Railway. 53.
desicability of sanctioning vniform dear-
ness slowance for all railwey servants.
374- 7a

5 of service due to war in
Board and State Railway.

Implications of sanctioning of an incre-

mr*ni; of pay of 8 Redlway subordinate.
373..

1'1 creage in the tariff rates of Messrs.
Ballabdas Eshwardas, Catering Con-
tractors, = Hast  Indian  Railway.
378,

Partial re-imbursement of Counzel's fee
paid by eertain Travelling Ticket Bxa-
miners of Moradabad Division for their
defence in a criminak case.  375-76

Railway Board  letter concérning Fine
system. 373,

Rate for a piate of fish at the Hindu
Refreshment Room, Delli Railway
Station. 375,

' Re-employment of Mr. A.J. Doren ag
- Superintendent (Connnercial), Morad-
abad Diyision. = 364.

Right of Raitway Trade Unions, ete., to
assist a Railway servant at enquiry
into his case. 374.

Subjecting of the Old Oudh and Rohil-
khund Railway staff to further exa-

mination on transfor to East Indian |

Railway, 363.

e e

AZHARALL MP. MUHAMMAD —contd.

Qu.stion re—contd.
Summons fees under Payment of Wages
Ries for Delhi Province.  Z07.
Suspcnsion of priviloge pa
East Indien Railway., 872-
Temporary and work- r'h‘x.rq'.‘d superior
stalf employed at certain Avchaeolegi-
cal Bxesvations. 51,
Qucation (Supplementary) re—
Damage to Railway Prup(r(v resulting
from the recent Mob  violence. 22,
23.

€8s, e(:c., on
73.

Monopoly to Messrs, Parry and Com-
pany, Madras, for distribution of sugar
in the Madras Presidency. 487.

Price centrel and supply of essential
articles. 492,

Railway journey passes ispued to officers
und servants of the State Railways.

wps for fuilest utilization of all forms of

transport, greater use of prodncer gas
and proper allocation of priorities for
foodstuffs. 13.

Visit ta Great Britain of the Honourable
the Finance Member and the Econo-
mic Adviser to the Government of
Indin, 828,

Wheat position: 110,

Resotution re Committee for enquiry into
the alleged military — and  polide ex-
-cesses. §42-44,

BAJORTA, BABU BATINATE—

Indian Cempanies (Second Amendment)
Bill—

Motion to consider. 352-53.

Indien ' Railways (Amendment) Rill—
Motion to refer to Select Committee.
383-94, ~

adjonrnment re

Motion  for unsatis-
factory reply - of the Finance Member

“in regard to early opportunity for
discussion ~ of certain  financial ar-
vangements.  between  the  Brifish
CGovernment and  the  Governmens. of
India, 422, 430-31.

Question re—
Compensatory - allowanee of the Master
General of Ordnance Breneh staff trans-
ferred to Caleutta. 511,
Desirability of ~pcody disposal of cases
by the dvi
Committee.

B =

-
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BAJORIA, BABU BALINATH—contd.
Queastion re—conid.

Grievances of the Ordnance Factorics
Directorate staff transferred to Cal-
cutta. 510-11. )

Question (Supplementary) re—

Activities of the United Kingdom Com-
mercial Corporation. 517,

Allowances to non-Indian and Indian
evacueces from Burma. 501,

Approved contractors of the Central
Public Works Department, 458,

Bevin Boys selected from India for
training in the United  Kingdom, 456,

Damage due to fire in the Railway
Clearing Accounts  Office, Delhi.
442, 443,

Extraction of quinine from -cinchona
bushes in the nursery stage. 490.

Financial contributions to “the League
of Nations. 505,

A listic supply
bupply Department. 449,

Repairing of the vecent damage caubed
on various railways. 450, 451.

Report . of the American - Technical
Mission, 444,

Research for finding substitute for cin-
chona and’ quinine under Ayurvedic
system. - 502.

Resolution re—

Ban on the Khaksar movement. 415,
417, 3

Committee for enquiry into the alleged
military and police excesses. 525-
26, 528, 539-42.

BALANCE(S)—
Questmn re Sterling —— held in London.
316-17.
BALLABHDAS ESHWARDAS—
Question re—

Catering .contraets with —— on East
Indian Railway. 44.

Increase in the tariff rates of Messrs.

. Catering Contractors, East
Indian Railway. 375.

Monopoly of catering contract to ——
on East Indian Railway. 44.

Subletting of certain vending contracts
by ——.. 52-53.

BAN—

Question re—
on certain promotion of inter-
change stock verifiers on Bombay,
Baroda and Central Tndia Railway.
52,

of the

|

BAN—contd.
Question re—conid.
Withdrawal of —— on emigration of
Indian labour to Ceylon. 579.

Resolution re on the Khaksar miove-
ment. 414-18, 460-86. =

BANERJEA, DR. P. N.— s

Cede of Civil Procedure (Amendment)
Bill—

Motion to consider. 356,

Txpressions of regret on the deaths of Sit’

+ Ibrahim Rahimtoola, Dr. I." Ragha-
vendra Rao, Seth Haji Sir Abdoola
Haroon and Lieutf.-Colonel Sir Henry
Gindey. 7.

Indian Companies (Second Amendment)
Bill—

Motion to consider. 351-52.

Indian Railways _ (Amendment) Bill—

Motion to refer to Select Committee.
306.

Mofion for ~adjournment re umnsatis-
factory reply of the Finanee Member in
regard to early oppertunity for discus-
sion of certain financial arrangements

between the British Government and the &8

Government of India. 428-28.
Motion re—

Election of a member to the Advisory
‘Committee for the  Utilization
Branch of the Geological Survey of
India. 342, 349.

Th> situation in India. 151, 159, 236,
232, 293-96, 298, 304, 306, 308, 310.

Question re—

Assets and liabilities of the Reserve
Bank of India. 317-18.

Casualtics, arrests, ete., during the recent:
political disturbances. 135-96.

Compleints against the working of the
food control. 332-335.

Contributions by the British Govern-
ment towards India’s military expen-
diture. 331-32.

Expansion of Indian eurrency. 331.

Financial eontributions fo the League of
Nations. 504-05.

Inflation of currency and meagures for
checking it. 318-20.

Money value of war material supplied

under Lease-Lend arrangements.
320, g

Receipts from new and enhanced taxes,
ete.  330.

Repatriated sterling debt. 315,
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BANERJEA, DR, P. N.—contd.
Question re—eontd.

Sterling balances held in London. 316-17

Subseriptions to defence loans. 331-

Withdrawal of ban on emigration of
Indian labour to Ceylon. 379.

Question (Supplementary) re—

Definition of ** Anglo-Indians . 181.

Price control and supply of essential
articles, 492,

*  Report of the American Technical
Mission, 444,

Steps for fullest utilization of all forms
of transport, greater use of producer
gas and proper allocation of priorities
for foodstuffs, 11

Resolution re— g

Amendment of Rules governing the
grant of travelling and other allow-
ances to Members of the Indian Legis-
lature. 84.

PBan on the Khaksar movement.  415.

Comntittee for enquiry into the -alleged

military and police excesses. 528, 531, |

541,
BANK(S).
Question re asseta and liabilities of the
Reserve of India. 317-18.
BAREILLY— =

Question re non-posting of certain Muslim
Railway Auditors of the Punjab Cirele
at or Gorakhpur for full pressribed
period. 377,

© BENGAL—

Question 7e  neglect of dommled Indian
evacuees from  Burma reaching
511-13.

BENGAL AND ASSAM RATLWAY —

See * Railway(s) "

BENTHALL, THE HO‘IOURABLE SIR

EDWARD—

Indian Railways (Amendment) Bill—
Motion for leave to introduce. SIL.
Motion to refer to Select Committec.

390-93, 394, 398-99,

Motion for adjournment re railway acei-
dent 24 the Burdwan le\vu} Station.
61.

“Oath of Office. 1.

Statement (laid on the Table) 7e met
enrnings of reccntly construeted Railway
Lmes 64,

|
|

* BEVIN BOY(S)"—
Qucstxon rE—
Z—— peturned to India and their employ-
ment, 112-13.
—— selected from Tndia for training in
the United Kingdom. 455-50.
BEVIN SCHEME—
Question re recruitment of Scheduled caste
hoys under the 457,
BEWOOR, SIR GURUNATH—
Amendments to certain, Motor Vehicles
Rules (laid on the Table). 67-76.
Motion re election of Members to the
Standing Committee for the Posts.and
Air Department. 79.
QOath of Office. 1.
BILL(S)—
Agricultural Produce (Grading and Marking)
Amendment
Assent of H. B. the Governor General.

64.
Aligarh  Mustim  University
ment) 3
Introduced. . 414.
Cantonments (Amendnient)
‘\s%nt of H. B, the Governor General.

(Amend-

Codc of Civil Prooedurc ¢ Amendment) —_
Introduced. 81.
Motion to consider.

Passed., 355.

Code of Civil Procedure (Amendment)

(by Qazi. Muhammad Ahmad
Kazmi}—

Motion to continue adopted. 413.

Code of Civil Procedure (Second Amend-
ment) &
Introducad. 81.
Motion to consider.
Passed. 359.

Coffse” Market Lap:msxon
Assent of H 1, tho Goverrior General:

354-55.

355-50.

G4,
Cotton Ginning and Pressmg Factories
(Amendment) —.
Assent of H, B. the Governor Genetal.
4.

stsolul:xon of Muslim Marriages (Amend-
ment) ——.
Motion to continue adopted.
Indian Boilers (Amendmant)-—
Assent of H. E. the Governor (.veneml
64,
Indian Companies (Amendment.) —
Assent of H. B. the Governor General.
G

413.

4
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BILL(S)—<ontd.
dinn Companies (Second Amendment)

5

350-54.

Tatroduced. 80,
\{uﬁou {o consider.
sl

Inm.m Fvid Amendment) ——.
Motion to eontinue adopted. 413,
Indian Finance
Assonb of 11, E.
6L
Indian
As

the Governor General.

Limitation (Amendment)
nt of H. . the Governor General.

Indinn Medical Council (Amendmant)

Asgont of M. B. the Goyernor Gensral.
64.

Indian Medical Conncil (Amendment) (by
Mr. Jumnadas M. Aelita) —.
Introduced. 414,

Indian Merchant Shipping (Amendmeat)

Assent of H. B the Governor General.

63.
Indian Patents and Designs (Bxtension of
time)
Asgent of II E. the Governor General,

64.

Indizn Tenal Code (Amendment)

Assent of H. . ths Governor' General.
64,

Indian . Railways
Introduced. 8L ;
Motion o refer to Select Commitiee.

390-99.

(Amendment) —.

Referred  to Select Commitites. 399,
Indion Rubber Control  (Temporary
Amendment)

Introduced. 8
Mbtion t> consider.
Passed. 369.

Indian Tolls (Army) Amandment
Assent of H. E. the Governor General.

380.

4. oy
Indus Vessels (Amendment)——-
Assout of H. B, the Governor General.

Industriel Statistics
Assent of H. B. the Governor Ceneral.
64,
Legislative  Members’ Exemphon =nad
Introduced. 414,
Motor Vehicles (Amendment) ——.
Aszent of H. B. the Governor General.

BINDI \’

BILL(S jroneld —.
Muslim Kazis——.
Motion to. continue adopted. 413,

Protective  Duties  Continuation
Assent of H. E. the Goyernor General.
B,
Reciprocity

Motions to refer to Select Commitice
*and o adjonrn the debate.  380-412.
Pourn A to Select Committee. 412,
z and Amending %
oduced. 80,

to consider and fo cirenlate.
2.

Taken into consideration. 362,

Passed. 362,

Weekly Holidays
Assent of H. E. the Governor General

Workmen's Compensation (Amendment)—

Assent of H. E. the Governor General.
63.

DEPARTMENT—

re seniority  of certain Hindug

is certain Muslims in the —— of *

the Government of India  Press, New

Delhi. 41.

BLOOD TRANSFUSION —
Ques

s of the Irwin Hospital, Delli, to
giv to a pexson wounded in recent
rioting. 824-350
BOILERS ‘(Amendmnnt) BILL—
See ** Indian —— " under ** Bill(s) .
BOMB(8)—
Qusstion re alleged use of machine guns,
sar gns and incendiary —— in Caleutta
during recent distuchances. 315.
BOMBAY—
Question 7¢ reduction in pay of sweepers
of the Office of the Controller of Supply,
44.

BOMBAY, BARODA AND CENTRAL
INDIA RAILWAY—
See ¢ Railway(s) "

BOOKING AGENCY(TES)—
Question e ¢ity. —— on North Western

Railway. 370. 2

BOSE, MR. SARAT CHANDRA—

Question re health of ——. 193,

BREACH(’ES)—

\

4.
‘Multi-Unit Co-operative S

Assentof H. E. the Governor ngem.l. 64,

tion ve on Railway lines due to floods
in Sind. 383-85.

on re alleged refusal by the n.utho_-_;s‘v
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DBRITISH GOVERNMENT— ! BURMA—contd.

Motion for adjournment re unsatisfac-|

tory reply of the Finance Member in

regard to early opportunity for dis-|

cussion of certain finoncial armimgements |

hetween the and the Government
of India. 357-89, 418-33.
Question 2 Contributions by ‘the
towards India's military (.\‘)cnditure.
331-32.
BRITISH WAR CABINET—
See** War Cabinet ",
BUILDING(S)—
Motion  for adjoumment re feilure to
take measures for saving the and
record of Railway Clearing Accounts

Office, Delhi.  62.
Question re—
Direction under Defence of India Rules

for runaing a hotel in the ——
occupied by the Alliance Hotel at
Allahabad. 190,
Notices by Delhi Improvement Trust to
lessees for speeding up ——.
BURDWAN—
Motion for adjournment re railway
dent at the Railway Station.

BURMA—
Question re—
Allocation of exnendlture on Air Raidj B
Campaigns. on 330.
Allowances to Non-Indian and Indian
evacuces from 500-01,
and Malaya evacuees of the Maln-
bar District. 380.
evacuecs given  appointments
in Government of India Depart-
ments and their attached and sub-
ordinate offices.  507-G0.

Duties of Major-General Wood in con-
nection with evacuation of people
from . 403-64,

Employment  of non-Indian eva-
cuees in Government of India services.

1 189-90.

Tvacuces from —— and expenditure on

them. 382-83.

i
47,

acci-
61,

Byacuees from —— and Malaya, 126-
27,
. Evacuees from —— and the Far East.
118-19.

Financial hab)hty for Indian troops
employed in the War in Far East

and —,
Help given by Govcmmmt of India to
- evacuees from ——. 489,

|

Question—ebnile.
Measures for expedifions
— evacuees of the
tll . 350-81,

Neglect of dumiciled Indian evacuees
frov reaching Bengal,  511-13.
Organisation for providing employment

tor evacuees from ——. 500,
Payment of allowances to non-Indian
evacuces. . 188-89.

Policy governing the employment of
evacuees from . H06.

Pogition of the personnel of the ——-
Army evacuated to Indin. 187-88,

Rates of allowances and allotments to
evacuees from the Far East and ——.
498.

Report from the India’s Agent in ——
about eyacuation of Indians. 487.

Subsistence allowance  for Anglo~
Indian and Indian evacuces from
and Malaya. 503-04.

War (x,,Lndeurn in Malaya and
apportioniment of defenve expenditure
and Lease and Lend position.of India.
312-14.

BURMESE NATIONAL(S)—
See ** Nationa (s) 7.
BUSINESS—
Question re—

Steps for climination of non-essential
work in Government offices and policy
concerning official —— in the Central
Legislature during war period. 194-

help fo the
Malabar Dis-

”

5.
Sec also ““ Statement of ——
BUSINESS, HOURS OF—

Announcm::ent re for Assembly
i during the B 59,
g C
CADRE(S)— : -
Question e resizned  sorters  re-em-

ployed in the Postal and Engincoring
-—— in the Punjab and North-West
Frontier Postal Circle. 44.
CALCUTTA—
Question re— x
Alleged use of machine guns, tear gas
and incendiary bombs in ‘during
reeent disturbances. 315,
Compensatory sllowance of the Master
General of Ordnance
transferred to ——.

511.




i
i
|
.
‘

CALCUTTA—contd.
Qusstion re—conid.

Grievances of the Ordnance Factories
Directorate staff transferred to
510-11.

CAMPAIGN(S)— |
Question re— .
Allocation of expenditure on Air Raid
on Burma. 330.
 Grow more food ' ——
CANDIDATE(S)—
Question re Muslim and  non-Muslim
on the waiting list, of Stock Veri-
fiers on North Western Railway. 445-46.
Cantonments (Amendment) Bill—

127-29.

il INPEX TO LEGBLATIVE ASSEMBLY DEBAT 13
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CENTRAL GOVERNMENT—

Question 7e  student strikes, during re-
cent disturbances, in Universities and
institutions under the, control.
504.

See also ** (Government of India .
CENTRAL LEGISLATURE—
| See ** Legislature(s) .
CENTRAL PUBLIC WORRS DEPART-

MENT— 2

* See ** Public Works Department .
CENTRAL' STANDARDS OFFICE FOR

RATEWAYS—

Question re appointment of & Non-
Muslim Stenographer in the Research

See ** Bill(s) . Branch of the 15-16.
CARRIAGE AND WAGON SHOP— CENTRE—
Question re performance of religious| Question re scheme for o National Gov-
ceremoniesin the —— Lucknow. 45. | ernment at the 117-18. 3
CASE(S)— ‘ CEREMONY/(IES)—
{

Question 76— .

Desirability of speedy disposal of —

by the Railway Rates Advisory
Committee. 517.

Partial re-imbursement of Counsel’s
fee paid by certain Travelling Ticket
Examiners of Moradabad Division
for their defence in a criminal —
375-76. -

Right of Railway Trade Unions, etc.,
to assist a Raibway servant at enquiry
into his — 374

CASH—
Question re and pay contractors on

North Western Railway. 47:

CASUALTY(IES)—
Question re—
Air raid
goon, Monlmein and Tayoy. 43.
Arrests and during recent dis-
turbances. 193-04.

__ and damage during Tecent dis-|
= £ | CHATTOPADHYAYA, MR. AMARENDRA
arrests, etc., during the Tecent )

turbances, 182-83.

s

political disturbances. 195-96.
CATERING CONTRACT(S)—
See * Contract(s) - 5
CATERING CONTRACTOR(S)—
See ‘¢ Contractor(s) '
CAVEESHAR,  SARDAR SARDUL

SINGH—
Question re solitary confinement in the
Lahore Fort of ——. 179-80.

| CHATRMAN(EN)—

| Nomination of the Panel of ——.  233.
| CHARCOAL GAS-PRODUCER PLANTS—
|
amongst Indians in Ran- CHARGEMAN(EN)—

[
|
1

Question re performance of religious
| in the Carriage and Wagon Shop, Luck-

now. 45.
CERTIFICATE(S)—
tQ.' re disc Fa Ofpedt—==
from private registered doctors on
North Western Railway. 368.
CEYLON—

Question re—

Rice exported to 133. .

| Withdrawal of ban on emigration of

,i Indian labour to —— 379.

91

See ** (as Producer Plant(s) .

Question. e confirmation of certain Elec-
trical "subordinates as Assistant —— 7
on North Western Railway resulting
in supersession of Muslims. 365-66.

NATH—
Question re— ;
Advertising agencies selected by  the
Information and Broadeasting De-
partment, 190-91.
Air raid casualties amongst Tndians in
Rangoon, Moulmein and Tavoy. 43,
Alleged use of machine-guns, tear
gas and incendiary hombs in Cal-
cutta during recent disturbances.
315.

Rl et e

\
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—zonid.

Quostion re—ontd.

Arrests and casualtics during Tecent |

disturbances. 103-04.
Cash and pay contractors on North
Western Railway. 47.
o Complicity Iway labour and

to L iilway property resulting |
from tie retent mob violence, 21-2

Damage to the Postal D‘purtm_pt
Yrroparty resulting from the recent mob
violence. 21,

Depreciation” of Inbour wages.

115-17.

Desirability of  political ~propaganda
talks from the Delbi Radio-Station.
191-92.

7o, from Burma and the Far
113-1D.

Eﬁont of dislocation in War Trmsport
resulting from the recent mob violence.

23-24,

Health of Mr. Sarat Chandra Bose.
193.

Meetings and  function of the Supply
Committee. 25.

Manopolistic - supply agencies of the

Supply Department. 448-49,
Position concerning stocks and pro-
duction of wheat, rice, ete., and their
price control.  119-23; \
Recruitment, of trainees for appoint-
ment as Deputy stant Control-
lers: of ‘Purchase. 8.

Repairing of the recent damage cansed |.

on various railways. 450-52.

Research for finding substitute for cin-
chona and quinine under Ayurvedic |
systen.. 502-03. i

Schenie for a National Government |
at the Centre. 117-18,

Service rendered hy the National War
Tront  during recent disturbances.
192-03.

Stetling position of India. 811-12,

Subsistence allowance for Anglo-Indian
and Indian evacuees from Burma and
Mala; 503-04.

Treatment of the Congress Working
Committee members under deten-
tion. 314-15.

dnmag,e to Rail- ’

'OPADHUYAYA, ME. AMARENDRA | CHATTOPADHYAYA, MR. AMMARENDRA

NATH—concld.
Question re—coneld.

War expenditure in Ma.h'va, and Burma,
apportionment of dafonce expandi-
ture and Lease and Lend position of
India,  312-14.

CHIEF AUDITOR—
Quas re. disregard of eommunal rea-

craisment rules in the offae of ths i

North  Western Railway, - Lauors.
376,
CHINESE I'OR(‘L(!:')-
See** Force(s) "
CINCHONA—
Question re research for finding substi-
tute for —— and quinine uader

802-03.
n of guinine from
401-96.

CINCHONA BUSH{
Question re extract
—— in the nursary stago.
CINDER CONTRACT(B)—
See ** Contract(s)
CINDER CONTRACTOR(S)—
ez + Contractor(s) s
CITY BOOKING AGENCY(IES)—
Question re on North Westorn
Railway. 370.
CIVIL. PIONEER FORCE—

Question re representation of Scheduled
Castes in the —— Units. 385-56.
CIVIL PROCEDURE « (AMEXDMEXT)

B T,

ILL— : ;
Sez ** Code of —— " under § Bili(s) .
CIVIL PROCEDURE (SECOND AMEND-
MFENT) BILL— e
Sa; & Code of —— " under * Bill(s) *.
CLEB ICAL STAFF—
See < Btaff .
{CLERK(S)—

Question re— ! 42
Tenoring the claim for confirmation of
a Hindu lower grads of North
Western  Railway, Audit Depart-
ment. 378-77. i
Promotions of Sub-Divisional —— on
Nm'bh Wesbem Railyay. 51,

orth
Waestern Railway. 52.
CLUB(S)—
Question re Railway —— mserved for
Europeans. 46.

M2LAP
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CODE OF CIVIL PROCEDURE (AMEND- | COMMITTEE ON PET TTIO\S— :

ME;\"_T) BU;L—— Appointment of the ——.
See © Bill(s) ™. COMMUNAL COMPOSITION—

CODT. OF CIVIL PROCEDURE (SECOND |  Question re — of officers . in. the Stores
AMENDMENT) BILL— Department on North Western: Rail-
See * Bill(s) " way. 445,

COFFEE ;‘\!API\T‘T EXPANSION BILL— | COMMUNAL RFC RUTTMENT RULES—
See ** Bill(s) ™ Nee ¢ Rule(s) »

COLLECTIVL l‘I\E(h) COMPANIES (AMEND}\‘IENT) BILL—
See ** Tiae(s) Hee' ** Indinn —— *" under * Bili(s) *,

COLLEGES)— COMPANTES  (SECOND. AMENDMENT)

Qul‘qt'on re cmcelmt.nﬂ of wheat permits|  BILL—
of - certai < See & ** ynder * Bill(s) .
COMMANDER-TN- C}{[Fl‘ HIS I‘\CFL COMPENSATION(S)—
LENCY THE— X Question re appiication for by cre
Motion for adjour: nmnnt e certain remarks Musammat Rani Fiari, widow of Earan
of His BExcellency . the Commander- Singh, a paladdar on Shahdara-Saha-
in-Chief, 62, i ranpur Raitway. 54,
COMMERCIAL BRANCH— | ("OMPE\S ATORY ,‘\LI OWANCE(S)—
Question re preponderance of Hindus in| e * Allowance(s) ~.

Rates Section, . North Western | COMPLAINT(S)—
Railway Headquarters  Ofiice.  364-| Question re—
63. ——- against the ra
COMMERCIAT, CORPORATION(S)— LA s
Question re ties of the United King- g LR T

"\_av cinder con-

of the food

dom ——. 5I3-17. : control, 332-33.
(0 PATR | CONDITION(S)—
C9§’%IERCIAL RTARE 12 MERT- | Question  re  preseribed  Government
]“X('(S.— | —— for contractors as regards payment

Ky

+* Meeting(s) . of wages, ete, to their employees.
COMMITEER{S)— 3 386-87.
Appointment of Mr. E. T.. €. Gwilt  to the | CONFINEMENT ~
—— on Travelling and other Allow-| Question re solitary

ances to Members of the Tndian Legis- Fort of Sardar Sardul Singh Caveeshar
Tature.  459-60. 179-80.
Eleetion of a Member to the Defence v ;
Consultative 76, 196. Cogzggg;& ;E_I_(_)}‘(s)— -
T‘r:\%(e:;x::x&n—o—x_t:heg‘?fport Qtthesnunhc —— of certain Rlectrical subordinates

as Assistant Chargemen on North
Western Railway resulting in super-
i session of Muslims. 365-66.
Ignoring the claim for
15 lower grade elerk of North Western|
i le\my Andit Dcpm‘tmcm- 376-

Quastion re—
Arrests of the members of the Cn‘ﬂ
ress’ Working L ete.  185-86.
Desivahility of c,m-a:ly disposal of
S ‘)x the Railwey Rates Advi-
sory == 517
Mectings 'nd fanction - of the Supply |

Proteats from \‘ort.h Westem Railway,

——, 25,

Progress and programme of work - of ploy = B0 O
the Reconstraction ——.  102-00. A18s
Report: of the —— on Travelling and CONGRESS—
“other allowances to Members of the| Question re—
Todian Legislature. 517, 545. Arrests of the members of the—Work-
Resolution re for enquiry into the ing Connnittee, ete. 185-86. ;
alleped  military  and pchce ©XCC3S, Treatment of the —— Working Commil
51844, tee members undcr debenblon 314- 15#

P S ‘ -5

in the Lahore B

of a Hinduf

.
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CONSERVATION—
Question re steps for ——, cte., of petrol

supplies. 435.36.
CONTRACT(S)—
Question re—
Catering —— with Ballabhdas Esh-
wardas on Hast Indian Railway.
44,
Cinder at Lucknow railway sta-
~ tion. 46.

Monopoly of catering to Ballabh-
das Eshwardas on East Indian Rail-
way. 44,

Subletting of cerfain vending

b

Ballabhdas Eshwardas. 52-53.
CONTRACTOR(S)—
Question re—
Approved of the Centzal Public
Works Department. 457-58.
Cash and pay on North West- |

ern Railway. 47.
Complaint against the railwa
at Lucknow. 46.
Increase in the tariff rate

Ballabhdas Eshwardas, Cq

East Indian Railway. 37
cribed Government conditions for
as regards payment of wages,

etc.,, to their employees. 386-57.
CONTRIBUTION(S)—
Question re— X
Contributions by the British Govern-
ment towards India’s military ex-

penditure. 331-32.
Financial to the League of Nations.
504-05. J
CONTROL—

Question re—

Complaints against the working of the
food 332-33.

Position concerning stocks and pro-
duction of wheat, rice, ete., and their
price ——. 119-23.

Student strikes, during recent disturh-
ances, in Universities and institu- |
tions under the Central Government |

504, t
CONTROLLER(S) OF PURCHASE— {

See * Deputy Assistant Controller(s) of

Purchase .

CONTROLLER OF SUPPLY—
Question re reduction in pay of sweepers
of the Office of the ——, Bombay. 44

CO-OPERATIVE SOCIETIES BILL—

y cinder |

See € Multi-Unit —— " under * Bill(s) *..

CO-ORDINATION—

Question re machinery for of acti-
vities of diflerent Government Depart-
ments in relation to all evacuees coming
to India. 501.

CORPORATION(S)—

Question re activities of the United King-
dom Commercial —. 513-17.

CORRECTIVE ACTION —
Question re Railway Board instructions

coneerning against Railway em-
ployecs. 367-G8.
COTTON—

Question re—
Amount, earmarked for purchase of
short staple 115.
Short staple purchased by Govern-
ment. 113-14.

COTTON GINNING AND PRESSING
FACTORIES (AMENDMENT) BILI,—

s of Mesers.| See “ Bill(s) .

COUNCIL(S)—

Motion for adjournment re Durban City

's move for expropriation of Indian-
owned lands. 458,
COUNBEL—

Question 7o partial re-imbursement of
's fee paid by certain Travelling
* Ticket Kxaminers of Moradabad Divi.

sion for their defence in a criminal
case. 375-76.
CRIMINAL

See = Case(s) 7.

CURRENCY(IES)—
Question re—
Expausion of Indian ——. 331,
Inilation of —— and measures for check-
ing it. 318-20.
CURTAJEMENT—
Question re of powers of Sub-Assis-

tant Surgeons on North Western Rail-
way. 369. ;

D

DALAL, DR. STt RATANJIT DINSHAW—
Resolution re amendment of rules govern-
ing: the grant of travelling and other
allowances to Members of the Indian
Legislature, 82, 3
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DAM, MR, ANANGA MOEAN—

Election of —— to the Standing Committes |
for the Posts and Air Department. |
196.

Question re—
Aholition of ‘the Telegraph Office at
Manoomukh. Assam. 2.3,
Amalgamated Bengaland Assam Rail-
way and effect on salaries, ete. 46.
Expenditura on amenities for employees
on Bengal and Assam Railway. 46.
Railway Clubs reseryed for Eurcpeans.
46, i
Question (Supplementary) re repairing
of the recent damage caused on various
railways. 451.

DAMAGE(S)—

Question re—
Casualties and

turbances. 182-83,

Complicity of Railway Iahour and
employees in eausing —— to Railway
property. 24.

~—— cansed to Postal Department pro-
perty daring recent disturbances.
440,

~— caused to Railway property during
recent disturbances. 441-42, 45:

—— due to fire in the Railway Clearing
Accounts Office, Delhi. 4492.43,

to Railway property resulting from

the recent moh violence. 21-23.

to the Postal Department property
resulbing from the recent mob violence.
1415, 21, :

Precantionary stops azainst —— by
recent mob violonee, 453,

Repairing of the recent
various railways. 450-52.

DAS, PANDIT NILKANTHA—

Resolution re Committee for enguiry into
the alleged military and police excesses.
526, 527; 534. N

DEARNESS ALLOWANCE—

See ** Allowance(s) .

DEATH(S)—

Expressions of regret, on the —— of Sir
Ibrahim Rahimtoola, Dr, B. Raghaven-
dra Rao, Seth Haji Siv Abdoola Haroon
and Licut.-Colonel Sir Henry Gidney.
65-59.  ° :

DEBT(S)—
Question re repatriated sterting ——. 315,

during recent dis-

caused on

DECLARATION(S) OF EXEMPTION—
Home Department —— unader the Regis-
tration of Foreigners Act (laid on the
137-40, 196-97.
DEFENCE—

Question re purtisl ra-imbursement of
Counsel's fee paid by certain Travelling
Ticket Examiners of Moradabad Divi-
sion for their in a criminal case.
37570,

DEFENCE

CONSULTATIVE COMMIT-
196.

Question re War expenditure in Malaya

and Burma, apportionment of —— and
Lease. and Lend position of India.
312-14.

NCE LOAN(S)—

Loan(s) "'.

DEFENCE OF INDIA RULES—
See ** Rule(s) .

DEFINTTION(S)—

Question re —— of ‘" Anglo-Indians ".°
181. .
DILAY—
Question ¢ —— in the disposal of the

personal effects of deceased evacuees in
Madras, 3881-82

DELHI— y b
Motion for adjournment, re— I

Alleged insult by the nolice to Lady |
Volunteers picketing the Legislative
Assembly Chamber. | 134-36. :

Alleged maltreatment to Mr., and Mrs.
S. N. Janhar by the Police.
337-39. 5

Failure to take measures for saving the |
building and record of Railway Clear-
ing Accounts Office, ——. 62.

Quostion re—
Alleged refusal by the authorities of |
the Irwin Hospital, ——, to give |
blood transfusion to a person wounded
in recent rioting. 334-35.
Cancellation of wheat permits of certain
Colleges in ——.  133. ra
Dantage due to fire in the Railway
Clearing Acconnts Office, . 442-

43. %
Desirability of political propaganda talks

from the —— Radio Station. 191-2.
Long summer vacation in the ——
Polytechnic. 125, E

)
-

v

3
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IDELHI—contd.
Question’ re—contd. |
Medical treatment of persons \\’ounded;
by firing during riots in Negpur and |
177-79.
yard for

Muslim Aliganj area,

47,
Notices by
S to lessees for speeding up building,

Improvement Trusp

@i,
Rate for a plate of fish at the Hindu
Refreshment Room, —— Railway
Station.  375.
ecent disturbances in 167-71.
Resistance to rioters setting fire to the
Railway Clearing Accounts Office,
. 452-53.
Strike by

udents in the Electrical
ing Class of the Delhi Poly-

tlectrical Engineering
Polytechnic. 124,

Class of the

DELHI PROVINCE—

Question re summons fees under Payment
of Wages Rules for——. 507,

EPARTMENT(S)—

Question re desirability of entrusting all
matters connccted with the Press
solely to one - and one Member-
in-charge, 320-21.

DEPARTMENT OF EDUCATION,

HEALTH AND LANDS—

See  ** Education, ‘Health and Lands,
Department of ™.

EPRECTATION— i

Question re —— ‘of lahour wages. 115-
7. v

EPUTY ASSISTANT CONTROLLER(S)

OF PURCHASE—. .

Question re  recruitment of Trainees
for appointment as ——. 25.26.

EPUTY SECRETARY(IES)—

Question re Assistant, Additional, — and
Juint Secretaries in Government of India
Departments.  180-81.

ESHI RAJYA—

Mstion for adjournment re extradition of
Pandit Lakhpat Ram Sharma, Editor
of the ——, 60-61.

ESHMUKH, MR, GOVIND V.—

Appointment of —— to the Committee
on Petitions. 284,

Motion for adjournment re Durban City
Council’s move for expropriation of
Indian-owned lands. 458.

ASSEMBLY DEBATES

)

DESHMUKH, MR. GOVIND V.—contd.
Question re—

Amount ecarmarked

shork staple cotion.

v ™ returned to India and
their employment,  112-13.

Employment on active service of niem-

bers of the U

for purchase of
1h

5.

niversity Training Corps.

176-77.

Materials or articles' received under the
Lease and Lend Agreement. 1145,
371-72.

Medical treatment of persons wounded 7
by firing during riots in Nagpur and

Delhi, 177-79.
Short staple  cotton purchased by
Government. 113-14.

Question (Supplementary) re—
Progress and programme of work of the
Reconstruction Committees. 109,
Recent disturbances in Delhi. 170,
Reciprocity Bill—
Motions to refer to Select Commiittes and
to adjourn the debate. 399-406.
Resolution re Committes for enquiry into
the alleged military and police excesscs.
526.
DESOUZA, DR. . X.—
Question (Supplementary) re—
Extraction of quinine from chinchona
bushes in the nursery stage. 496.
Repairing of the recent damage caused
on various railways.  450.

DESTRUCTIVE INSECTS AND PESTS
ACT—
See ** Act(s) ™,

DETENTION—

Question re treatment of the Congress
Working Committee members under

- 314-15.

DETENU(S)—
Motion for adjournment re—
Maltreatment to political prisoners and
in the United Provinces. 459.
Restrictions on Maulana Hussain Ahmed
Madani, Dr. K. N. Katju and —— in
the United . Provinces, 458-59.

DIRECTION(S)—

Question re under Defence of India
Rules for running a hotel in the build-
ing occupied by the Alliance Hotel at
Allahabad. = 190,
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l

DISCUSSION(S)— | DOCTOR(S)—
Motion for adjournment re unsetisfuctory | T hre di + e e
reply of the Finance Member in regard ficates from private rcgister:d g
to carly opportunity for of certain North Western Railway. 308.

financinl arrangements between  the 2
British Government and the Govern- ! DORAN, MR. A. J.—

ment of India. 387-89, 418-33. [ Gpesaerste ire cmployment ol “
TN ; 1 b;lpcirllg:c'm.lcnt ;(.:mmurcml), Morad
Wit abad Division, 364,

Question 7e extent of —— in War Trans- | DRUGS ; : :
port resulting from the recent mob| H)— 2 : T
SABlanoa. L 0504, Question re lists of war requirement
4 3 = articles manufactured and pro

DISMISSAL(S)— duced in India, 3540,

for insolvency or lmbittmll DUMASIA. MR. N. M.
31 " lection of —— to the Defence Consults
lect o the Defence Consu
DISPOSAL — | five Committee. 196,
Q“("f:iﬁ;‘llbf‘e l:lesw‘;l{bll‘ll:\; :f 1;}"1“:“])"\ s iao“fi Mm-itsml rv‘, the situation in India. 13
Lase Y. e AUWLY ates . Advisory | 213- 5' 310,
Committee, 517, |
DURBAN CITY COUNCI
DISSOLUTION OF MUSLIM ,\x.uzmAGEs{ Sée * Councills) s g
AMENDMENT) BILL—
{ ) DUPY(IES)—

See * Billis) . % Questi ] £ MaiorG LW

Th S uestion re of Major-General Wod
DISTURBANCE(S)— | in connection with evacuation of p(-oq
|

Question 7e
indebtedness on State Railways.

Question 7e— from Burma. 493-04.
Alleged use of machine guns. tear

gas and incendiary bombs in Calentta | E
during recent 315. = SR
Arrests and casualties during reecent ——. ]-"‘ZRXL\(‘(‘S)", ! <
193-94. Statement (laid on the table) e net —

Broadeast statement on recent by of recently constructed Railway Ling
the Secretary of < State for India. 4. 3

325-206, FAST INDIAN RATLWAY—
Cnsuulgigs and damage during recent —— | See ** Railway(s) ™.
182-83.

Casualties, arrests, ete.. during the recent RASTE BN IND Lf’x_ y
political 7 105.96. Question re sea-horne supplies of &

Damage caused to Postal Department to the arcas. 173475,
property ~during recent 440. | ECONOMIC ADVISER—
Damage caused to Railway property| Question re visit to Great Britain of

during recent ——. 441-42, 452, Honourable the Finance Member 8
Recent —— in Delhi.  167-71. the —— to the Government of Ind
Services rendered by the Nationsl 326-29. b

i B 2. '.

;\hhu Front during recent . 192 EDITOR(S)—

Student striken during reositt Motion fcr adjournment re extradition
5 )

Pandit Lakhpat Ram Shkarma, —

in Universities and institutions under ihe . Desla. Rajy . €061,

the Central Government control. 504, 2 -
Question re prosecution of the —— Ve

DIVISION(S)}— 5 % of the Hindustan Times and of

—— on |sf?e Motion for ;d;oumgent re Lginduslan. 171-73. )
unsatisfactory reply of the Finance !
Member in zgardpti early opportunity EDUCATIPN: HEALTH AND LAN
for discussion of certain financial arrange- DEPARTMENT OF—
ments between the British Govern-| —— Notification under the Destru
ment and the Government of India. Tnsects and Pests Act (laid on the ta
433. ¥

SAREC LI

MILAD

b4 2
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ELECTION(S)— '

— of o Member to the Advisory Com-
mittee for the Utilization Branch of the
Geologicel Survey .of India. 76-79,
330.50, 544.

—— of o Member to the Defence Consul-
tative Committee. 76, 196,

—— of Members to the Standing Com-
mittes for the Posts and Air Department.
79, 198.

31, ROTRICAL ENGINKERING CLASS—

Question re— |
Strike by students in the

Delhi Polytechnic. 124-25.
Students in the of the Delhi Poly-

-

of the

technic. 124,
FLECTRICAL SUBORDINATE(S)—
See ¢ Subordinate(s) ™.
EMBARGO—
Question re protests from North Western |
dailway employées against on
confirmations. 379.

FMIGRATION—
Question re withdrawy,
Indisn labour to Ce
EMPLOYEE(S)—
Question re— 4

Application under payment of Wages
Act by or on hehalf of of Federal
Railways. 507,

Complicity of Railway labour and
in causing damage to Railway pro-
perty. , 24. i

Debiting a railway —— with * Good
Conduct Marks ** on North Western
Railway. 378-79.

Expenditure on amenities for
Bengal and Assam Railway. 46.

Liability on Anglo-Indian railyay-
to serve in Auxiliary Force. 371,

Payment of dearness allowance to non-
Government and Workmen. 335.

Preseribed Government econditions for
contractors as regards payment of
wages, etc., to their . 386-87.

Protests from North Western Railway
—— against embargo on confirmations

1 of ban on—— of
379, ;

on

Railway Board intsructions comcerning
corrective action against Railway
B367-68,

Railway ——— reduced from higher to
Jower grade posts on North Western
Railway. 378.

Unqualifiecd —— promoted as mistries

in Loco-Workshop, Lucknow. 45.

EMPLOYMENT(S)—
ngstion re—

* Bevin Boys " returned to India and
their 112-13.

—— on non-Indian Burma evacueces in
{overnment of India services. 189-80.

——onactive service of members of the
University Training Corps. 176-77. -

Organisation for providing —— for
evacuees from Burma. 500,

Policy governing the of evacuees
from Burma, 506.

ENQUIRY(IES)—

Question 7e right of Railway Trade Unions,
ete., to assist a Railway servant at —
into his case. 374.

Resolution re Committee for into the
alleged military and police excesses.
518-44.

ESSAK SAIT, MR. H. A SATHAR H.—
Election of to the Advisory Committee

for the Utilization Branch of the Geolo-

ical Survey of India. « 544,

Alection of & member to the Ad-
visory Committee for the TUtilization
Branch of the Geological Suryey of
India. 339, 345. e

Question re—---

Burma and Malaya evacuees of the Mala-
bar District. 380.

Delay in the disposal of the personal
effects of decensed evacuees in Madras.
381-82.

Measures for expeditious help to the
Burma cvacuees of the Malabar
District. 380-81.

Transport facilitics for relieving the grave
food grains situation on the Malabar
Coast. 336-37, 370-71.

Question (Supp y) re monoply to
Messrs. Parry and Company, Madras,
for distribution of sugar in the Madras
Presidency. 497.

ESSENTIAL WORK—

See * Work(s) . ;
ESTABLISHMENT SECTION— 2
Q ion re inadequat I of
Muslims in —— of North Western
. Railway. 446-47.
EUROPEAN(S)—

Question re Railway clubs reserved for
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EVACUATION— EXAMINATION(S)—

Question re—

Duties of Major-General Wood in con-
nection with —— of people from
Burma. 493.-94.

Report from the India’s Agentin Burma
about of Indians. 487,

EVACUEE(S)—
Question re—

Allowances to non-Indian and Indian
—— from Burma. 500-01.

Burma and Malaya of the Malabar
District. 380.

Burma given appointments in
_Covernment of India Departments

and their attached and subordinate |y

offices.  507-09.

' Delay in the disposal of the personal
effects of deceased in Madras.
381-82, . "

Employment of non-Indian Burma
in Govenment of India services.
180-20,

~—— from Burma and expenditure on
them. 382-33.

- from Burma and Malaya. 126-27,

——— from Burma and the Tar East.
118-19.

Help given by Government of India to

from Burma, 499,

Machinery for co-ordination of avtivi-
ties of different Glovernment Depart-
ments in relation to all —— coming
to India. 501.

Measures for expeditions -help to the
Burma of the Malabar District.
380-81.

Neglect of domiciled Indian
Burma reaching Bengal. ' 511-13.

Organisation for providing employment
for from Purma. 500.

Payment of allowances to non-Indian
Lurme ——, 15838,

Policy governing the employment of
—— from Burma. 506

Rates of allowancea and allotments to
— from the Far Hast and Burma.
498.

Responsibilty for payment of alowances
to Indian —— who are Burmcse
Nationals. 501.

Subsistence allowance for Anglo-Indian
and Indian —— from Burma and
Malaya. 503-04.

EVIDENCE (AMENDMENT) BILL—
See ** Indian —— 7 under * Bill(s) *%

from

|

Question 7e subjecting of the old Ondh
and Rohilkhand Railway staff to further
—— on {ransfer to st Indian Rail-
way. 363,
EXCAVATION(S)—
Question 7e temporary and Work-charged
Superior Staff employed: at certain
wologieal ER Ol -
=
Resolution re Committeo for enquiry into
the alleged military and police—.
518-44.
h\I‘\TPTIH\' DECLARATION(S) OF—
fee ** Declaration(s) of Exemption ™.
X PANSION-—
Question re of Indian curvency. 331.
EXPENDITURE—
Question re—
Alloeation, of n Air. Raid Cam-
paigns on Burma. 330.
Contributions by the British Govern-
nient towards India’s military
331-32.
Evacuees from Burma and
382-83.
on amenities. for® employees on
Bengal and m Railway. - 46.
War —— in Malaya and Burina, appor-
tionment of Defence. —— and Lease
and Lend position of Tndia. -812-74.
ar ——— incurted and its apportion-
ment, 323.
BEXPORT(S)—
Motion for adjournment re restrictions on.
the —— of raw hides. 61.
Question 7¢ stoppage of —— of rew hide
18-21.
EXPROPRTATION—
Motion for adjo

/

on them.

rnment re Du:rlum City

Couneil's  move for of Indian-
owned lands.  488.
EXTENSION(S)—
Question 7e —— of service due to war in
Railway Board and State Railways. *53.
F
FACILIEY(IES)—
Question re tmnsport —— for relieving

the grave food grains situation on the |

Malabar Coast, 336 37, 370-71.
FACTORIES (AMENDMENT) BILL—

See * Cotton CGinning and Pressing —
under * Bill(s) .
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FAR HAST—
Question re—

Bvacuees from Burma and the
118-19.

Financial Lability for Indian troops
employed in the war in —— and
Burma. 329.

Rates of allowances and allotments to

~ evacuees from the and Burma.
498,
TAZL-I-HAQ PIRACHA, KHAN BAHA-
DUR SHEIKH—

Question re— 4
Nature of guarantes to Haj Shipping
Companies and arrangements for next
Hinj season. 454-55.
The special Haj Inquiry Report. 453-
o4,

Resolution re ban on the IChaksar move-
ment,  46¢ -

FEDERAL RAIL

VAY(S)—
e ** Railway(s) "

Se
FER(S)—»

re-imbursement  of Counsél’s
— — baid by certain Travelling Ticket
Iixaminers of Moradabad Division for
defence in o ¢riminal case.

Summons under Payment of Wages
Rules for Delhi Province. 507,
FILM(S)—

Question 76 —— produced and distributed
by the-—— Advisory Board. 165-66.

FILM ADVISORY BOARD—

See ** Adyisory Board(s) .
FINANCE BILLS—

See ** Indian » under ** Bill(s) ¥,
FINANCE MEMBER, THE HONOUR-

ABLE—

Motion for adjo 're

$isfaat

FINANCIAL CONTRIBUTION(S)—
Question re —— o the League of Nations.
504-05.,
FINANCIAL LIABILITY(IES)—
See ** Liability(ies) "
FINE(S)—
Question
181-82,
FINE SYSTEM—
Question re Railway Board letter concern-
ing 373.
TIRE—
Question re—
Damage due to' —— in the Railway
Clearing Accounts Office, Delhi. 449-
43,

re collective

imposed,

Resistance to rioters setting —— to
the Railway Clearing Accounts Office,
Delhi, 452.53.

FIRING—

Question 7¢ medical treatment of persons
wounded by during riots in Nagpur
and Delhi. 177-79. >

FISH—

Question 7e rate for a plate of—— at the
Hindu Refreshment Room, Delhi Rail-
way Station. 375,

FLOOD(S)— : 5

Question 7¢ breaches on Railway lines duo
to —— in Sind. 383-85.

FOOD—

Question re complaints against the working

of the control. 332-33.
FOOD GRAINS SITUATION—

Question re transport facilitics for reliev-
ing the grave grains —— on the Malabar
Coast. 336-37, 370-71.

FOOD POSITION—
G ion re 1

29-32.

Y
reply of the in regard to early
opportunity for discussion. of certain
£ i b the

arr
British Government and the Government

of India. 387-80, 415.33.

Question re visit to Great Britain of
and the Economic Adviser to the Govern-
ment of India, 326.29. ;

FINANCIAL ARRANGEMENT(S)—

Motion for Adjourntment re isfz
tory reply of the Finance Member in
regard to early opportunity for discus-
sion of certain —— between the British
Government and the Government of
_India. 387-80, 418-33.

-

FOODSTUFFS—

Question re steps for fullest utilization of
all forms of transport, greater use of
producer gas and proper allocation of
priorities for —, 9-14. i

FORCE(S)—

Question re financial liability for American
and Chinese —— on service in India.
325. &

FOREIGN NATION(S)—

Question re suggestion from friendly ——
for legislation conferring certain special
powers on its military officers on duty
in India. 176.
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FUNCTION(S)— GIDNEY LIEUT.-COLONEL  SIR
Question re meetings and ——  of the| HENRY—
Supply Committee. 25 % Expressions of regret on the deaths of
Sir Ibrahim Rahimtoola, Dr. BE. Ragha-
G vendea Reo, Seth Haji Sir Abdouls
Haroon and 55-59. :

GAS(BS)—
Question ye— |
Alleged use of machine-guns, tear ——

* GOOD CONDUCT MARKS “—
Question re debiting & Railway employes
and incendiary bombs in Caicutta 2;71,‘,"_;* on North Western Railway.
during recent disturbances, 315, Gkt

Steps for fullest utilization of all forms GOILAISfll’UR_
of transport, greater use of producer| Question re non-pos

ing of certain Muslim

and proper allocation of priorities Railway Auditors of the Punjab Circle
for foodstuffs, 9-14. at Bareilly or for full prescribed
GAS-PRODUCER PLANT(S)— “T}’f'"ﬂfh ?77 ’
Question re charcoal ——. 436-37. GOVERNMENT(S)—

Question re—
Preseribed —— conditions for contrac-
tors as- rvegards payment of wages,

TAZETTED SERVICE(S)—
Question re promotion in the lower =]

on North Western Railway. 47, ete., to their employecs. 3R6-87.
GEOLOGICAL SURVEY OF INDIA— Short staple cotton pucchased by ——.
Blection of a Member to the Advisory 113-14,

Committee for the Utilization ,anch"GO\_-’ERNMENT DEPARTY

of the Geological Survey of Indin, 76-1  Question re machinery for co-ordination

79, 330-50, 544, 21 of activities of different in refation
Question re programme of activities of the to all evacuses coming to India. 501,

IENT(S)—

Utilisation Section of the —. 90-93.| GOVERNMENT OF INDIA—
GHIASUDDIN, MR. M.— Motion for adjournment re unsatisfac-
Motion re the situation in India. 271. 3 tory reply of the Finance Member in
Question (Supplementary) re position of regard to early opportunity for discus-
the Indian representatives at the British sion of cerfain financial arrangements
‘War Cabinet. 102, between the British Government and

the
Question re—
Ewmployment  of non-Indian Burma

aamian’ 41058
GHULAM BHIK NAIRANG, SYED— eisoisloal
Appointment of to the Committcn
B on Petitions. - 224, evacuees in services. 189-90,
EpCossinns| of Tegeet (OH the S deaths of| Help given by to evacuees from
Sir Ibrahim Rahimtoela, Dr. E. Ragha- BlmAr 00
vendra Rao, Seth Haji Sir Abdoola = X

A . sactice  in th eyl
st Lxeut‘-Colonel S Practice in the matter of observing

o the per for repres: tion of
Gidney. 56-57.- ey S e Sty
SRR > ¥ - 3 rity communities in ——Services.
Motion re the situation in India. 140, :;:)mo el i

278-81.

ey 5 Sﬂv;.r sold by in London market
Nomination of — to the Panel of Chair- since the commencemnient of War,

men. 233. 187.
Question'se SDPOL intment of & Non-Muslim Visit to Great Britain of the Honourable

Stenographer in the Research Branch 3 T
of the Central Standards Office for Rail- tiz;vilfra:gegtsmbor a.n;lztélfegﬂ Jenomie

eI B GOVERNMENT OF INDIA DEPART-
GHUZNAVI, SIR ABDUL HALIM— MENTS—
- Appointment. of —— to the Committee| Question re— .
on Petitions. 234, Assistant,  Additional,  Deputy and
Motlon re the axtum;]on in India. 236 40, Joint, Secretaries in —— . 180-81.
re P! t of d Burma e given intments in
to non-Government employees and wutk- —— and their n.tlm.ched and subordi-

men. 335. . nate offices. 507-09.
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GOVERNMENT OF INDIA PRESS(ES)-|

See ** Press(es) 7.
GOVERNMENT OFFICE(S)—

See ** Office(s) .
GOVERNMENT, POLICY —

See ** Poliey 7.

GOVERNOR GENERAL—

——'s assent to Bills. 63-64.

GRADE(S)—

Question re railway employees reduced
from higher to lower —— posts on North
Western Railway. 378,

GRAIN SHOP({S)—

See ** Shop(s) 7.

GRAVEYARD(S)—

Question re Muslim —— for Aliganj area,
Delhi, 47,

AT BRITAIN—

the Finance Member and the Economic
Adviser to the Government of India.
326-29.
GRIEVANCE(S)—

Question re—
of the Ordnance Factories Diree-

torate staff transferred to Calcutta.
510-11. i«
Recent memorandum of —— by the
Press Association of New Delhi.  163-
- 65,
GRIFFITHS, MR. P, J.—
Motion re the situation in India. 239,
248-53.
* GROW MORE FOOD "—
Question re  —— Campaign. 127-29.
GUARANTEE(S)—

Question re nature of —— tao Haj Shipping
Companies and arvangements for next
Haj season. 454-55.

GUN(S)—
Question re alleged use of machine ;

tear gas and incendiary bombs in Cal-
cutta during recent disturbances. 315.
GWILT, MR. E. L. C—

Appointment of to the Committee
on Travelling and other Allowances to
Members of the India Legislature, 459-
60, :

Question (Supplementary) re— 7
Inflation of currency and measures for

checking it. 319.

Steps for fullest utilization of all forms
of transport, greater use of producer
gas and proper allocation of priorities
for foodstufts. 14. ;

Question re visit to —~— of the Honourable

]
]
H.
HAJ INQUIRY REPORT—
See ** Report(s) ".

| HAJ SEASON—
l Question re nature of guarantee to Haj

|

Shipping Ce and arrang
i for next ——.  454-55.
{HAJ SHIPPING COMPANIES—

i See** Shipping Company (ies) ™.
HEADQUARTERS OFFICE—
Question re—

1 Filling of certain vacancies in Personnel

1 Branch, North Western, Railway “
resulting in supersession of Muslims.
265.

| Paucity of Mulsim stenographers in ——

| of North Western Railway. 447-48,

| Preponderance of Hindus in Rates Sec-

tion, Commercinl Branch, North West-

B864-65,

| ern Railway ——.
| Traffic Inspectors in
| Western Railway.
| HEALTH—
Question r2
Bose.. 193.
HELP—
Question re—
—— given hy Government of India

of North

366-67.

of Mr. Sarat Chandra

to evacuces from Burma. 499,
Measures for expeditious to the
Burma evacuees of the Malabar
District. 380-81.
HIDE(S)—

Motion for adjournment re restrictions
| on the export of raw 61. ;
Question re stoppage of cxport of raw

—. 1821

HILALY, MR. A.
Oath of Offce.

HINDU(S)—
Question re—

Ignoring the claim for confirmation of
a —— lower+grade cletk of North
Western Railway, Audit Department.
376-77.

Preponderance of in Rates Section,
Commercial Branch, North. Western
Railway Headquarters Office. 364-

+ 65,

Seniority of certain —— vis-a-vis certain
Muslims in the Binding Department
of the Government of India Press,
New Delhi. 41.

1, 235,
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HINDU REFRESHMENT ROOM(S)—

See * Refreshment Room(s) ™.

HINDUSTAN—

Question re prosecution of the Editor, ete.,
of the Hindustan Tines and of the ‘

 171-73. ¥

HINDUSTAN TIMES—

Question re prosecution of the Editor, ete.,
of the and of the Hindustan
171-73.

HOME DEPARTMENT-—

—— Declarations of Exemption under the:

Registration of Foreigners Act (laid on
the table). 137-40, 196-97.
HOSPITAL(S)—

Question re alleged refusal by the authori-
ties of the Irwin Delni, to give
blood transfusion to a person wounded
in recent rioting. 334-35.

HOTEL(S)—
Question 7z direction under Defence of
India Rules for running a —— in the

building occupied by the Alliance ———
at Allahabad. 190.

-HOURS OF BUSINESS—

See * Business, Hours of ",
HUSAIN AHMED. MADANT, MAULANA—
Motion for Adjournment re restrictions on
——; Dr. K. N. Katju and detenus in
the United Provinces. 458-59.

I
IMPROVEMENT TRUST(S)—

Question re notices by Dalhi—= to lessees
for speeding up building. 47.

INCENDIARY BOMB(S)—
See  Bomb(s} .
INCREMENT(S)—
Question re implications of sanct of

an —— of pay of a Railway subordi-

nate. 373, - R

INDEBTEDNESS—

Quesf.ipn re dismissals for insolvency or

habitual —— on State Railways. 43.

INDIA— ; :

Question re— J

Air raids on —.  183-85.

+ Bevin Boys selected from —— for
training in the United Kingdom.
455-56.

Contributions by the British Govern-
ment towards —'g military ex-
penditure. 331-32. :

|
i

INDIA—contd.
Question re—eontd.

Financial lability for American’ and
Chinese forces on service in ——.
326,

Lists of war requirements, articles
manufactured and druzs produced 1n
—— 35-10.

Magchinery for eo-ordination of activi-
ties of different Giovernment Deépart-
ments in ion to all evacuees com-
ing to ——& 501,

Manufacture of motor cars in 497

Position of the personnel of the Burma
Army evacuated to . 187-88.

Sea-borne supplies of salt to the Eastern
——areas.. 173-75,

Sterling position of ——.311-12.

Suggestion from friendly foreign nation
for legislation conferring certain spe-
cial powers on its military officers
on duty in ——.  176.

War expenditure in Malaya and Burma,
apportionment of defence expendi-

* ture and Lease and Lend position of

. 31214,
See also *f Motion re the situation in ——"'.
INDIA'S AGENT—
See * Agent(s) ™.
INDIAN(S)—
Question re— -

Air raid casualties amongst -—— in
Rangoon, Moulmein and Tavoy. 43.

Employment of non- Burma - eva-
cuees in Government of India ser-
vices, 180-90.

Payment of allowances to mnon:
Burma evacuees. 188-89.

Report from the India’s Agent in Burma
about evacuation of —. 487.

INDIAN BOILERS (AMENDMENT) BILL

)

See “Bill(s) 7.
INDIAN COMPANIES

BILL—

See * Bill(s) .

(AMENDNENT)

.| INDTAN COMPANIES (SECOND AMEND-

MENT) BILL—
See* Bill(s) "
INDIAN CURRENGY—
See “ Currency (ies) ™.
INDIAN EMIGRATION ACT—
See * Act(s) .
INDIAN EVACUEE(S)—
See ** Evacuee(s) .
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7

INDIAN EVIDENCE (AMENDMENT)
BILL—
See

“ Bili(s)

INDIAN LEGISL
B8ce ** Legislatur
INDIAN LIMITATION (AMENDMENT)
BILL

See ** Biii(s) .
INDIAN MEDICAL COUNCIL (AMEND-
MENT) BILL—
= Billis)
INDIAN MERCHANT SETPPING (AMENDs
MENT) BILL—
See ** Bill{s) .
INDIAN ()\ EAS DEPARTMENT-—
— N n under the Indian Emi-
gmtinn Act (laid on the table). 66.
INDIAY PATENTS AND  DESIGNS
(EXTENSTON OF TIME) BILL—
See ** Bl i 5 i

INDIAN' PENAL CODE (AMENDMENT
BILL—
See > Bili(s) ™

INDIAN PRISONER(S) OF WAR—

)

See ** Prisoncr(s) of War.

INDIAN RAILWAYS .(:\.\I‘.i:,\'D.\fENT)
BILL-- >
See ““Bill (s)

INDIAN REPRESENTATIVE(S)—

Question re position of the
British War Cabinet. 99-102.

See alo ** Representative (s) ™

INDIAN RUBBER CONTROL (TEMPORA-
RY AMENDMENT) BILL—
See ** Bill(s) ™.

INDIAN, TOLLS (ARMY) AMENDMENT
BILL—

at the

See *“ Bill(s) *'.
INDIAN TROCP(S)—
See ** Troop (s) .
INDIAN-OWNED LANDS—
See ** Land(s) .
INDUS VESSELS (A’\IE‘\TD\H‘NT) BILL—
See “ Bill(s) . -

INDUSTRIAL STATISTICS BILL—
See ** Bill(s) 7,

]

|

INDUSTRIAL UNDERTAKING(S )=

Question re recent labour strikes m —_—
87-90.

INDUSTRY(IES)—

Question e ¢ tion of and
to ——for meeting war supply require-
ments.  437-40.

INFERIOR SERVICE(S)—

Question re minimum age for

appoint-

ment to on North Western Rail-
way. 377,
INFLATION—
Question re —— of currency and measures
for chocking it. 318-20.
INFORMATION AND BROADCASTING
DEPARTMEN'

Question re advertising agencics selected
by the 190-91.
INLAND AIR) i
See ** Airme

INSOLVENCY:
Question 7e dismissals for —— or habitaal
indebtedness on State Railways. 43.
INSPECTOR(S)— -
Question re Traffic —— in Headquarters
Office of North = Western' Railway.
366-67.
INSTITUTION(S)—

Question re—
——— granted lands in New Delhi. 53,
Student strikes, during recent disturban-
ces, in- Universities and —— under

the Central Government Control.
B04.
INSTRUCTION(8)—
Question re Railway Board —<— concern-

ing corrective action ageinst Railway
Employces. 367-68.
INSULT—

Motion for adjournment re alleged —— by
the Delhi Police to Lady Voluntesrs
picketing  the Leglslat ve Assembly
Chamber. 134-36,

INSURANCE RULE(S)-—

See ** Rule(s)”

INTERCHANGE STOCK VERIFIERS—

See <“Stock Verifier(s) .

IRWIN HOSPITAL—

See ** Hospital(g) .

ISMATEL ALIKHAN, KUNWAR HAJEE—

Question (Supplementary) re steps for
conservation, etc., of petrol supplies.
435.
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JAMES, SIR F. E—

Mohon for adjournment re unsatisfactory
reply of the Finance Member in regard to
early opportunity for discussion of
certain financial arrangements between
the Brit'sh Government and the Govern-
ment of India. 429.

Motion re the situation in India. 229.

Question re—

Alleged refusal by the authorities of the
Irwin Hospital, Delhi, to give blood
transfusion to a person wounded in
recent rioting. ,334-35.

Charconl gas-producer plants. 436-37.

Extraction of quinine from chinchona
bushes in the nursery stage. 494-06.

Films produced and distributed by the
Film Advisory Board. 165-66.

Position of the Indian representatives
at the British War Cabinet. 99-102.

Progress and programme of work of the
Reconstruction Committees. 102-09.

Steps for conservation, etc., of petrol
supplies. 435-36.

Steps for elimination of
work in Government offices and policy
concerning official business in the
Central Legislature during War period.
194-95.

Steps for fullest utilization of all forms
of transport, greater use of producer
gas and proper allocation of priorities
for foodstuffs. 9-14.

Steps for production n.nd Supply of War
Materials. 6-9.

‘Question (Supplementary) re—

Damage to the Postal Department
property resulting from the recent
mob yiolence. 15.

Extent of dislocation in War Transport
resulting’ from the recent mob. vio-
lence. 24.

Resolution re Committee for enquiry
into the alleged military and police
excesses, H31-33.

JAUHAR, MR. AND MRS. S. N.—
Motion for adjournment re alleged mal-
treatment to —— by the Delhi Police.
337-39.

JEHANGIR, SIR COWASJI—
Indian Railways (Amendment) Bill—,
Motion to refer to Select Committee.
397, 398, 309.

JEHANGIR, STR COWASJI—con éd

Motion for adjournment re unsatistacto y
reply of the Finance Member in regard to
carly opportunity fo: discussion of
ccrtmn financial arrangements between
the British Government and the Govern-
ment of India. 421, 422, 427,

Motion re the sitnation in India. 146, 244,
-48, 268, 297,

Nomination of
men. 233,

Question  (Supplementary) re—
Activities of the United Kingdom Com-

mercial Corporation. 515, 16.

Bevin  Boys  sclected from India for
training in the United Kingdom. 4506.

Monopolistic supply agencies of the
Supply Department. 449,

Propaganda and publicity activities of
the Agent General of India in the
United States of America. 6.

Recent labour strikes in industrial under-
takings.

Steps for fullest utilization of all forms
of transport, greater use of producer
gas and proper allocation of priori-
ties for foodstuffs. 13.

Visit to Great Britain of the Honourablo
the Finance Member and the Econo-
mic Adviser to the Government of
India, = 328, 329.

Resolution ra—

Amendment of rules governing the grant
of travelling and other allowances to
Members of the Indian Legislature.
82,84,

Ban on the Khaksar movement. 480,

JOINT SECRETARY(IES)—

Question re Assistant, Additional Deputy
and in Government of India
Department. 180-81.

JOSHI, MR. N. M.—

Appointment of
on Petitions, 234.

Motion re the situation in India. 152,
160-61, 210-13, 234, 235, 287, 394,309,

Question re—,

Reduction in Pay of sweepers of the
Office of the Controller of Supply,
Bombay. 44,

Question (Supplementary) re—
Ordinances promulgated since the out-

break of the war. 93.

to the Panel of Chair-

to the Committee
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JOSHI, MR. N, M.—contd.
Question (Supplementary)re—contd,
Position of the Indian representatives |
at the British War Cabinet. 102. |
Preseribed  Government conditions for |
contractors as  vegards payment |
of wages, cte,, to their employees.
380,387,
Propaganda and publicity activities of
- the Agent General of India in the
United States of America. ' 5.
Recent labour strikes in industrial under-
takings. - 88,89, 90.
Repairing of the recent damage caused
on Verious railways. 451-452.
Representation of Scheduled castes in
he Civil Pioneer lorce Units. 386.
Steps for fullest utilization of all forms
of transport, greater use of producer |
gas and proper allocation of priorities
for foodstuffs. 12, |
Visit to Great Britain of the Honorouble |
the Firance Member and the Econo- |
mic Advisor to the Government of ;
190,
Wheat position. 111-12. [
Resolution re—
Ban on the Khaksar movement. 478.
Committee for enquiry into the alleged
military and police excesses. 525,
528-31.
JOURNEY PASS(ES)—
Nee * Pagse(s).

K

" KATLASH BEHARI LAL, BABU-—
Question re —

Application for compensation by one
Musammat Ram Piari, widow of
Karan Singh, a paladdar on Shahdra-
Saharanpur Railway. 4. |

Netified Area Committee, Shahdara. 54

KARACHI—

Question re “ 4 cial Staff " meetings

on North Western Railway at——. 52.

KARAM SINGH—
5 :

reapph

for ion

by one Mu‘summut. Ram Piari, widow of
a paladdar on Shahdara-Saharan-
54

pur Railway.
KATJU, DR. K.
Motion for adjournment e vestriction
On Maulana Huosain  Ahmed Madani,
—— and detenus in the United Provinee
458-59.

2677

KAZIS BILL—

See * Muslim ——* under * Bill(s) *.
KHAKSAR MOVEMENT—

Resolution re ban on the . 41418,

460-86. )
L

LABOUR—

Question re—
Complicity of Railway —— and employ-
ees in ing d to Railway
property. 24,
Withdrawal of han on emigration of
Indian —— o Ceylon. 379.
LABOUR STRIKE(S)—
See ** Strike(s) .
LABOUR WAGE(S)—
See ** Wage(s) .
LADY VOLUNTEER(S)— ,
Motion for adjournment re alleged insult
by the Delhi Police to

(4

picketing
the Legislative Assembly Chamber.
134-36. :
LAHORE —

Question re disregard of communal rec-
ruitment Rules in the office of the Chief
Auditor, North Western Railway,

LAHORE FORT— %

Question re solitary confinement in the -
of Sardar Sardul  Singh Caveeshar.
179-80. A

LALCHAND NAVALRAT, MR.—

Code of Civil Procednre (Second Amend-
ment) Bill—Motion to consider. 356-57,
358, 350. S

Indian Railways (4mendment) Bill—
Motion to refer to Select Committee,

394-96.
Motion re the Situation in India, 240.44.

Question re—

Apprentice Permanent Way Inspectors
on North Western Railway deprived
of rent-free quarters. 41, |

Breaches on Railway lines due to floods
in Sind. 383-85.

Certain Railway Board orders relating
to disposal of appeals. 369,

City Booking Agencies on North West-
ern Railway. 870,

*“ Commercial Staff ¥ meetings on North
Western Railway at Karachi, 52,

Curtailment of powers of Sub-Assistant;

.;uxgéons on North Western Railway.
69,

MLAD
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LALCHAND NAVALRAI, MR.—con/d.
Question re—contd.
Debi(ing a Railway employee with
oo Conduct Marks " on North

Westcm Railway. 375-70.
of certificates from
private registered doctors on North

Western Railway. 368.

Dismissels for insolvency or habitual
indebtedness on State Railways. 43.
Evacuces from Burma uml expenditure

on them.' 382-83.

Lists of war requirements, articles manu-
factured and drags produced in India.
35-40.

Neglect of domiciled Indian evacuees
from Burma reaching Bengal. 511-13.

Pramotions of Sub-Divisional clerks on
North Western Railway. 51,

Protests from North Western Railway
employees against embargo on confirm-

“mantions. 379,

Railway Board instracfions concerning
corrective action against Railway
employees. 367-68.

Railway employees reduced from higher
tolower grade posts on North Western
Railway. 378.

Revision of the maximum pay for
clerical staff on North Western Rail-
way, 368, 2

Scope of the martial lnw administration
in Sind.  323-25.

State Railway stalf given econsolidatad
or permanent trayelling allowance.
43,

Question (Supplementary) re—

Abolition of the Telegraph
Manoomulkh, Assam. 2, 3.

'Appointment of a Non-Muslim Steno-
grapher in the Research Branch of the
chmm] Standards Office for Railways.

Office at

Da.ma.zc to Railway property resulting
from the recant mob violenee. 23.

Duties of Major-General Wood in conn-
ection with evacuation of people from
Burma. 484.

Ordinances promulgated since the out-
break of the war. 94.

Org of and assist to indust-
ries for meeting war supply require-
ments. 439,

Position concerning stocks and produc-
tion of wheat, rice, ete. 99.

Position of the Indian representatives
a.tt.heBrmgh War Cabmet 100.

|

LALCHAND NAVALRAT, MR.—concid,
Question (Supplementary) re—coutd.
Price control and supply of essential
articlog, 402,
Railway journey passes issued o offiers
and "servants of the State Railways:
7

170, 171.
industrial _

Rocent disturbances in Delli.

Recent Jubour strikes in
undertakings, 88,

Sea-borns supplies of salt to the I
India areas. 175,

Steps for fullest uti
of transport,
gras and proj
for foodstufls. 11,

Steps for production and supply of war

- materials.

‘War expendibure in Malaya and Burma,
apportionment of defence expenditure™
and Lease and Lend position of India.
312, 313.

Wheat position.

Repealing and Am:

Motions to co:

360-61.

LALLJTEE, MR, HOOSEINBHOY A.—
l\presi\unﬂ of regret on the deaths of
Ihrahim Rahmitoola, Dr. Raghia-
vendra  Rao, Seth Haji Sie Abdoola
Taroon and Laiut.-Culm)ul Sir. Honry
Gidney. 57-58.
Legislative Members' Exemption Bill.
Motion for leave to introduce. 41
Motion re—
Election of a member to the Advisory
Committee for the Utilization Branch of
the Geological Survey of India. 345.
46.
The situation'in India. 287-82, 307.
Question (Supplementary) re—
Activities of the United Kingdom
Gommercial Corporation. 514, 516.
Nature of gurantee to Haj Shipping

Bastern

zation: of all forms
ducer
n of priorities

111.
ding Bill—
and to

circalate.

Companies and . arrangements for
next Haj Season. 455.
Neglect of domiciled Indian

from Burma reaching Bengal. 512.
Position of the Indian representatives at
* the British War Cabinet. 101.

The special Haj Inquiry  Report.
453-454.

Visit to Great Britian of the Honourable
the Tinance Member and the Economic
Adviser to the Government of India.
328.
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LALLJEE, MR, HOSSEINBHOY, A,
~—conid.

! LESSEH(S)

Question re notices by Delli Improvewments

Reciprocity Bill — Traost £ for speeding p building:
Motions to refer to Select Committee and | 47,
to adjourn the debate. 400, 411-12.
Resolution 7¢ Ban on the Khaksar move- | = (s torive Rallway Boktd ———- conoerning
ment. 465-66. Fine system. 373.
LAND(S)— LIABILITY(IES)—
Motion for adjournment r¢ Durban City (‘:qusliun ,.L(,_ S
~Council’s move for expropriation of * Assets and —— of the Réserve Bank of
" Indian-owned ——.  458. Indin. “317-
Question 7o 1""’_*“"“"‘0“5 granted —— in Financial - — fm Amerionn und Chinese
New Delbi. 53. ¢ forces on service in India. 325.
LAWSON, MR. C. P.— Financial —— for Indian troops employ-

Motion ## the situation in India. 223-25.

LEAGUE OF NATIONS —

Question s financial contributions to the

H04-05,

LEASE AND LEND AGREEMENT—

Question re materials or articles received
under the ——. 115, 37172,

LEASE AND LEND POSITION—

Question re War expenditure in Maloya and
Burma, apportionment of defence ex-
penditure and of India. 312-14.

 LEASE-LEND ARRANGEMENTS—
Question re money value of war material
supplied under ——.  320.

LEGISLATION —

Question re suggestion from friendly
foreign nation for conforring cer-
tain special powers on its military officers
on duty in India, 176.

LEGISLATIVE ASSEMBLY CHAMBER—
| See “ Assembly Chamber ™.

LEGISLATIVE MEMBER’S
BILL—

EXEMPTION

ec *“ Bili(s) .

LEGISLATURE(S)—
. Motion re appointment of Mr. E. L. C.

. and other Allowances to Members of the

Indian 450-60.

estion re steps for elimination ofnon-

‘essential work in Government offices
and policy concerning official business
in the Central —— during war penod
194-95.

Report: of the Committee on 'I‘mvellmg
and other allowances to Members of the
Indian ——. 517, 545,

-Resolution re amendment of rules govern-
ing the grant of travelling and other
allowauees to Members of the Indian

81-85.

Gwilt to the Committee on Travelling |-

ed in the war in Far Bast and Burma.
229.

—— on Anglo-Indian Railway employees
to serve in Auxiliary T'orce. 371.

LIAQUAT ALI KHAN, NAWABZADA
MUHAMMAD—
Motion re the situation in India. 296-302,
307.
LIMITATION (AMENDMENT) BILL—
See ** Indinn —— " under Bill(s) i3
LOAN(S)—

Question re subscriptions o defenoe —_—
331,
LOCAL AREA(S)—
Qustion re wage periods fixed in —— on
State Railways under the Payment of
Wages Act.  26-34.
LOCO-WORKSHOP(S)—
See *“ Workshop(s) ™.
LONDON—
Question re—
Silver sold by Government of Tndia in
market since the commencement
of War. 187. -
Sterling balance heldin ——.  316-17,
LOWER GAZETTED SERVICE—
See * Gazetted Serv‘}oe(_s) 8
LOWER GRADE CLERK(S)—
See ** Clerk(s) .
LUCKNOW—

Question re—
Cinder contract at —— railway station.

46.

Complaint against thn rml“n.y cinder
contractor at —.

Performance of rehmnue ceremonies in
the Carriage and Wagon Shop,

45,
Ungualified employees promoted a8
mistries in Loco-Workshop, g5

-
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M
MACHINE GUN(S)—
Ser ** Gun(s) .
MACHINERY(IES)— By
Question re( — for co-ordination of
activities of different Government

MADRAS—
Question re—

MAI

Motion for adjournment re unsatisfactory

Mosion re—

Quustion re—

" Grow more’ food " Campeign.

Departments in relation to all evacuees
coming to Indie. 501.

Delay in the disposal of the personal
offects of deceaded evacuees in
381-82. _

Monopoly to Messrs. Parry and Com- |
pany, ——, for distribution of sugar
in the —— Presidency. 486-97.

TRA, PANDIT LAKSHMI KANTA-—

reply of the Finance Memb(.ar in fegnrd
to early opportunity for discussion of
certain financial arrangements between
the British Covernment and the Govern-
ment of India. 423-24, 431',

Blection of a member to the Advisory
Coramittee for the Utilization Branch
of the Geological Survey of India.
330, 342-44,

The situation in India,
287, 300, 308.

155, 156, 260,

Air roide on India. 183-85.

Allowances to non-Indian and TIndian |
evacuees fromy. Burma. 500-D. |

Arrests of the members of the Congress |
Working Committee, etc. 185-86.

Cancellation of wheat permits of certain
Colleges in Dellii. 133.

LRamage caused to Postal Department |

property  during recent disturbances.

440.
Damage caused to Railway property
during recent disturbences. 441-42.
Damage due to fire in the Railway

Clearing  Accounts  Office, Delhi.
442-43,
Employment of non-Indian Burma

evacuees in’ Government of India
sorvices, 189-90.
Evacuees from Burma and Malaya.
126-27, 1 \ g
Hood position. 129-30-32.
127-
29,

MAITRA, PANDIT LAKSHMI KANTA—
conid.
Question re—conid.

Question (Supplementary) re—

" Damage to Railway property resulti

Help given by Governmént of Tndia ta
evacuees from Burma. 409,
Long summer vacation in the Delhi}
Polytechnic. 125,
Machinery for co-ordination of acti-
vities of different Government Depart.|
ments in relation to all evacuees)
coming to India. 501.
Organisation for  providing eraploy.
ment for evacuees from Burma. 50X,
Organisation of and assistance to indus:
tries for meeting war supply require-
ments.  437-40. 3

Payment of allowances to non-Indian
Burma evacuees. 188-89.

Pogsition of the Inland Airmail service, L
440-41.

Responsibility for payment of aliow-
rances: to Indian evacuees who are
Burmese Nationals. 501,

Rice exported to Ceylon., 133.

Strike by students in the Elactrical
Engineering Class of the Delhi Poly
technic,  124-25.

Students in the Electrical Engineering}
Class of the Delhi Polytechnic. 124,

Wage periods fixed in local areas on
State Railways under the Payraent|
of Wages, Act. 26.-34.

Abolition of the Telegraph Office ath
Manoomukh, Assam. 2.
Alleged refusal by the authorities off
the Irwin Hospital, Delhi, to give
hlood transfusion to a person wound-p
ed in recent rioting. 334. N
Approved contractors of the Central |
Public Works Department, 478,
Uasualties, arvests, etc., during  thel
recent  political  disturbances. 1906

from the recent mob violence, 204
Dutics of Major-General Wood in con
nection with evacuation of people

from Burma, 493, 2 i
Extent of dislocation in Wax Transportf
resnlting from the recent rmob  vio

lence. 23, 2
Extraction of quinine from cinghonsf
bushes in the nursery stage. 405, 406§
Films produced and distributed by the}
Film Advisory Board, 166. K| .

Financial contributions to the Leagut!
_of Nations, 505, > i
”
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MAITRA, PANDIT LAKSHMI KANTA
—could.
Question (Supplementary) re—contd.’

Infiation of currency and measures for
checking it. 318,

Information sbout and repatriation of
Indien prisoners of War. 176.

Ordinances promulgated since the ouot-
brenk of the war. 04,

Position concerning stocks and pdeuc-
tion of whent, rice, ete. 98.

Price control and supply of essentisl
articles. 492,

Programme . of notivities of the Utilisa-
tion Section of the Geological Survey
of India, 91, 92.

Recent  disturbances

Recent, labour strikes in industrial
undertakings. 89, 90.

Recent memorandum of grievances by
the Press Association of New Delhi.
165.

3

in. Delhir 163,

Repairing of the recent damage caused
on  various Railways. 452,

Report from the India’s Agent in Burma
about evacaution of Indians. 487.
Research for finding substitute for
cinthond and quinine under Ayurvedic

system. 502, 503,

Sea-borne supplies of salt to the Western
Indin arcas. 174,

Steps for fullest utilization of all forms
of Gransport, greater use of pro-
ducer gas and proper allocation of
priorities for foodstuife. 11, 12, 18.

Subvention to, and position of, the
Nationnl War TFront. 321, 322.

Treatment of the Congress Working

** Coramittee members under deten-
tion. $14-15, 3

Visit. to Gireat Britain of the Honourable
the Finance Membher and the Eeo-
nomic: Adviser to the Government of
India. 328.

War expenditure in Malaya and Burma,
apportionment of defence expendi-
ture and Lense and Lend position of
India. 313.14.

Resolution re ban on the Khaksar move-
ment. 416, 417, 475-79, 481.
HALABAR COAST—
tion re—transport facilities for re-
lieving the grave food graina situation
‘on the —. 336.37, 370-7L.

MALABAR DISTRICT—
Question ro—
Burma and Malsya evacuces of the
380

Measures for expeditious  help to the
Burma evacuees of the ——, 380-81.
MALAYA—
Question re— >
Burma and —— evacuees of the Malabar
District.  380.
Evacuees from: Burma and ——. 126-
2T
Subsistance allowance for Anglo-Tndien
and Indian evacuees from Burma
and .508:04.
War expenditure in and’ Burma,
apportionment of Defence. expendi-
ture and Lense and Lend position of

India. 2i2-14.
MALTREATMENT-—
Motion for adjournment re—
Alleged —— to Mr, and Mm. 8. N.

Jaunhar by the Delhi Pclice. 337-39.
—— to politieal prisoners and detenus
in the United Proyinces. 459.
MANAGEMENT RULES—

See ' Rule(s) .

MANAVEDAN, RAJA T.—

Election of —— to the Advisory Com-
mittee for the Utilization Branch of the
Geolagical Survey of India, 544.

Resolution re ban on the Khaksar move-
ment. 476,

MANOCMUKH—

Question re abolition of thoe Telegrnph
Office at ——, Assam.  2-3.

MARKET(S)—. %
Questlon( e silver sold by Crovornmfmt

of Tndin in London market since the
commencement of war. 187
MARTIAL LAW ADMINISTRATION—
Question 7e scope of the in Sind.
323-25.
MASTEP- GENERAL OF ORDNANCE

ANCB—
Qussﬁcn re compensatory allowance of
the —— staff transferred ' to  Caloutta,
511,
MATERIAL(S)—

uestion re—
b —— or articles recetved under the Lease

and Jend Agreement. 115, 371-72.
Money value of war —— supplied under
‘Lease-Lend arrangements, 320,

il e e i,
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MAXIMUM PAY— |
See * Pay ". 367-68.
MAXWELL, THE HONOURABLE SIR|

REGINALD—

Home Department Declarations of Ex-
emption under the Registration of |
Foreigners Act (laid on the table).
137-40, 196-97.

Motion for adjournment re—

Alleged insult by the Delhi Police to
Lady Volunteers - picketing the Le-
gislative Assembly Chamber. 135.

Government  policy in adopting the
new standard time. 63.

Motion re the situation in India. 140-

b1, 219, 243, 268.
“MEASURE(S)—

Motion for adjournment re failure to take
—— for saving the building and record
of Railway Clearing Accounts Office,
Delhi. 62.

Question re—— for expeditious help to

the Burma evacuees of the Malabar
District. 380-81.

MEDICAL COUNCIL (AMENDMENT(S),
BILL—

See * Indian —— * under ** Bill(s) .
MEDICAL TREATMENT—
Question 7e of persons wounded by !
firing during riots in Nagpur and Delhi. |

197-79.
MEETING(S)—
Announcement re hours of business for
Assembly —— during the Ramzan. 50.

Question re—
* Commercial Staff © —— on North
Western Railway at Karachi. 52.|
—— and function of the Supply
Committee. 25.

MEHTA, Me. JAMNADAS M.—
Indian  Medical Council (Amendment)|
Bill,
Motion for leave to introduce. 414,
Motign for adjournment re unsatisfac-
factory reply of the Finance Member in
regard to early opportunity for dis-
_ cussion of certain financial arrangements
between the British Government and the
Government of India. 388, 418-21, 427,
431-32. ’
Motion re—
Election of a member to the Advisory:
Committee for the Utilization Branch

of the Geological Survey of India.!.

346.48.

.
MEHTA, Mr. JAMNADAS M.—contd.

| Mation re—eontd.

The situation in India. 151, 217, 227-31.
285,287, 201, 208, 309.
Nomination of to the Panel of Chair-

men. 233,

Question ro—activities of the United King-

dom Commerciel Corporation. ~ 513-17.

Question (Supplementary) re— "~

Bevin Boys selected from India for train.
ing in the United Kingdom. 456.

Inflation of curreney and measures for
cheeking if. 320,

Research for finding substitute for cin-
chona and quinine under Ayuverdic
system.* 502, 503.

Sterling balances held in London. 316,
317.

Sterling position of India. 311, 312.

Visit to Great Britain of the Honourable
the Finance Member and the Economic
Adyiser to the Giovernment of India.
327, 328. 5

War  expenditure ineurred and  its
apportionment. 323,

Resolution re—

Ban on the Khaksar movement .—477.

Committee for enquiry into the . alleged
military and police excesses. 532, 533,
534, 540.

MEMBER(S)—
Motion re—appointment of Mr. E. L. C.
Gwilt to the Committee on Travelling
and other Allowances to —— of the
Indian Legislature, 459-60.
Question re— ¥
Arrests of the —— of the Congress
Working Committeé, ete.  185-86.

Employment of active service of — |
of the University Training €orps.
176-77.

Treatment of the Congress Working [P

Committee .
314-15.
Report of the Committee on Travelling’
and other allowances to of the
Indian Legislature. 517, 545. 4
Resolution re amendment of rules gov-
erning the grant of travelling and other
allowances 6 —— of the Indian Legis-
lature. - S1-85. A
See L(egislativs ~—— *" under “ Bill{s) "";

under detention.
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MEMBER(S)-IN.CHARGE—

Question re desirability of entrusting
all members connected with the Press
solely to one Department and' one

320-21.
MEMORANDUM—

Question 7e recent
the Press Association of New

. 163-165.

MERCHANT SHIPPING (AMENDMENT)

BILL—

See ** " under * Bill(s) "

MILITARY EXCESS(ES)—

See ©* Excess(es) M,

MILIT ARY L\PI',NDITUR-E—’—-

See * Expenditure ".

MILITARY OFFICE R(S)—
See  Officer(s)

of igrievxmccs by
Delhi.

* MILLER, Mz. C. C.—

Resolution re Committee for
into the alleged military and pohcc
excesses. 021.

MINORITY COMMUNITY(IES)—

Question re practice in the matter of
observing the percentage for repre-
sentation of in Government of
India Services. 42,

MISTRY(IES)—
Question 7e unqualified employees pro-
moted as —— in Loco-Workshop, Luck-
now. 45,

MOB VIOLENCE-—
Question re—
Damage to Rm]\wq propetty résulting
from the recent ——. 3.
Damage to the Postal Department pro-

perty resulting from the recent ——.
14-15, 21,
Extent of dislocation in War TmnsporL
resulting from the recent ——.  23-
24,
Precautionary steps against damage by
récent 453,
ONEY VALLE— ;
Question re —— of war muberml supplied

; under Lease-Lend arrangements, 320.
MONOPOLY (TES|—
Question re—
—— of catering contract to Ballabhdas
Eshwardas on Bast Indian Railway.
ud ;

"~ fo Messrs. Parry and Company,
Madras, for distribution of sugar in
the Madras Presidency. 496-97.

|
I

i

enqum i MOTOR

o3
=

MORADABAD DIVISION—
Question re—

Partial re-imbursement of Counsel’s fee
paid by certain Travelling Ticket Ex-
aminers of —— for their defence in 2
criminal case. 875-76.

Re-employment of Mr. A. J. Doran sx
Superintendent; (Commercial) ——.

MOTION(S)—
— - re—

The situation in Iudw.. 140-61, 210:31.
23471, 273-310.

[Time limit for speeches on the motion
fixed. 140-41, 287].

MOTION(S) FOR ADJOURNMENT—
See ** Adjournment(s).”

MOTOR CAR(S)—
Question re manufacture of —— in India.

497.

VEHICLES (AMENDMENT}
See * Bill(s).”
\IOTOR VEHICLES RULF*—
See ‘* Rule(s):”
MOULMEIN— +
Question re  sir raid casualtios amongst
Indians in Rangoon, and Tavoy.
43,

MUHAMMAD AHMAD KAZMI, QAZI--
Code of Civil Procedure (Amendment)
Bill—
Motion to continue. 413,
Dissolution of Muslim Marrages (Amend-
ment) Bill—.

Motion to continue, 413,

Indian Evidence (Amendment) Bill—

Motion to continue, 413,

Motion for adjournment re—

Government policy in  adopting the
standard time.© 02, 63. 2

Maltreatment to political prisoners and
detenus in the United Proyinees.
450,

Restrictions on Maulana Husain Ahmed
Madani, K. N. Katju and de-
tenus in the United Provinces. 459,

Motion re the situation in India. 131,

267-71, 310. 3

Muslim Kazis Bill—
Motion to continue.
- Question re—

Ban on certain promotion of interchangs
stock verifiers on Bombay, Barodi
and Central India Railway. 52.

413,
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MUHAMMAD AHMATD KAZMI—contd.
Question re—eonid. :

Cn,tering tracts with Ballabhd
Eshwardas on East Indian Railway. 44.

Cinder contract at Lucknow railway
station. 48,

Complaint ageinst the railway cinder
contractor at Lucknow. -46.

Direction under Defence of India Rules
for rnning a hotel in the building
occupied by the Alliance Hotel at
Allahabad.  190. )

Monopoly of catering contract to Ballabh-
das Eshwardas on East Indian Rail-
way. 44

Musiim = graveyard for
Delhi. 47,

Mupslim Traffic Inspectors on Bombay»
Baroda and Central India Railway-
52,

Seniority of certain Hindus wvis-a-vis
certain Muslims in the Binding De-
partment of the Government of India
Press, New Dethi, 41,

Aliganj area.

Uniforms for trains clerks on North

Western Railway, 52.
Question (Suppl tary) re  dep
in labour wages, 117.
. Resolution 7¢ Ban on the Khaksar move-
ment, 482-84.
MULTE-UNIT CO-OPERATIVE SOCIE-
TIES BILL—
See ** Bill(s).”
MURTUZA SAHTE BAHADUR, MAULVI
SYED—

Question re neglect of domiciled Indian
eyaouces from Burnia® reaching Bengal.
513, ! 3

(Question (Supplementary) re -activities of
the United Kingdom  Commercial Cor-
poration.  517.

Resolution re ban on the Khaksar move-
‘ment. 463, 479.81,

MUSLIM(S)—

Queation rée—

Appointment of g Non- —— Stenogra-
pher in the Research Branch of the
?entml Standards Office for Railways.

o516, :

Confirmation of certain Electrical suh.
ordinates as Assistant Chargemen on
Navth Western Railway resniting in
supersession of —— . “365-66.

MUSLIM(S)—contd.
Question re—conid.

Filling of certain vacancies in Personnel
Branch, North Western Railway
Headquarters  Office, resulting in
supersession of 365,

Inadequate representation of —— in
establishment section of North Wes-
tern Railway. 446-47.

and non- candidates on tie -
waiting list of Stock Verifiers on
North Western Railway. 445-46.

—— graveyard for Aliganj area, Delhi.
47.

Traffic Tnspectors on Bombay,
Baroda and Central India Railway.
52,

Non-posting of certain —— Railway
Auditors of the Punjab Circle at
Bareilly or Goraklipur for full pres:
aribed period. 377,

Reservation for in the recruitment
of Telegraphists and Telegraph Mas-
ters. 17-18.

Seniority of certain Hindus vis-gz-vis cer-
tain —— in the Binding Department
of the Government of India Press, New
Dethi. 41,

MUSLIM KAZIS BILL—

See ' Bill(g).”

MUSLIM MARRIAGES (AMENDMENT)
BILL~ 3
See ** Dissolution of ** wnder ** Bill(s).” |

MUSLIM STENOGRAPHER(S)—

« See ' Stenographer(s).”

MUSLIM UNIVERSITY (AMENDMENT) ;
BILL—

See ** Aligarh ——
N

under ** Bill(s).™

NAGPUR—
Question re medioal treatment of persons
wounded by firing during riots in ——
and Delhi, 177-79,
NATIONAL(S)— 262
Questlon 7¢ responsibility for payment of
allowances fo Indian evacuees who are.
Burmese ———,  501.
NATIONAL GOVERNMAENT-—
Question re scheme for a —— at the |
Centre.  117-18.

NATIONAL - WAR FRONT—
See ' War Front 7,

| &

i
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EN,

NAUMAN, MR. MUHAMMAD—
Indian Cc ies (Second A iment)
Bill—
Motion bo vonsider. 353,
Motien re— °

Elsction of a member to the Advisory
~ Committee for the Utilization Branch

of the Geological Survey of India,
A 345,

The Situation in India, 257-61.
Question re—
Performance of religious  ceremonies

in the Carviage and Wagon Shop,

Lucknow. 44,

Unqualified employees promoted as
mistries in Loco. Workshop, Luck-
aow.  4b.

Guestion (Supplementary) re—

Asgistant,  Additional, Deputy -and
Joint Secretaries in Government of
India Departments. 181.

Depreciation of Ilabour wages. 116-

i3
Recent lzbour strikes in industrial un-
dey ngs. 89,

Fepairing of recent damage eaused
on various railways, 451.

Raport of the American Technical Mis-
sion. 444,

Tronsport focilities for relieving the
grave food situation on ' the
Malabar Coast. 3

Wheat position. 110-111.

EOGY, MR, K. C.—

Election of —— to the Advieory Com-
mittee for the Utilization Branch of the
Geological Survey of India, 544.

Mation re—

yAlection of & Member fo the Advisory

Commiittee for the Utilization Branch
of the Geological Survey. of India.
T6-78.

The sitnation in India.
343, 304, 306.

Question re—

Allocation of expenditure on Air Raid
Carapaigns on Burma. 3 {
Broadcast statement on recent dis-
turbances by the Secretary of State

for India. 325-26.

Burma evacnees given appointments in
Glovernment of India Departments
end their attached and subordi-
nate offices. 507-09.

Damage to the Postal Department pro-
perty resulting from the recent moh
‘violence. 14-15.

230, 26267,

34

NEOGY, Mz, K. O.—contd,

Question re—contd.

Desirability of entrusting all matters
connected with the Press solely to one
Department and one Member-in-
charge. 820-21.

Duties of Mejor-General Wood in con-
nection with evacuation of people from
Burma. 498.94.

Financial  liability for Americen and
Chinese forces on service in India.
325. 3

Financial liahility for Indian froops em-
ployed in the war in Far East and

Burma., 329,

Information about and repatriation of
Indian prisoners of War., 175-76.
Manufacture of motor cars in India.

4970050

Monaopoly to Messts, Parry and Com-

pany, Madras. for distribution of
sugar in tle Madras Prosidency.
496-97.

Ordinances promulgated since the cut-
break of the war. 03-95.

Payment of dearness allownace to non-
Government employees and  work-

men. 235,

Policy governing the employment  of
evacuees from Burma. 506.

Position concerning stocks’ and  pro-
duction of wheat, rice, ete.  95-08.

Pogition of Indian representatives at
the British War Cabinet. 487-88.

"Position of the personpel of the Burma
Army evacuated to India, 187-88,

Price control and  supply of essential
articles. 488-03.

Programme of activities of the Utili-
sation Section of the Geological Sur-
vey of India. 90-93. 4

Propaganda and publivity activities of
the Agent General of India in the
United States of America. 3.6,

JProsecution of the Editor. cte.; of the
Hindustaw, TLimes and of the Hindu-
stan. 17174,

Rates of allowances and allotments to
evacuees from the Far East and
Burma. 408, d

Recent disturbances in Delhi.  167-71.

Recent labour strikes in iudustrial un-
dertakings.  87-00.

Recent memorandum of grievances hy
the Press Association of New Delhi.
163-85.
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' NEOGY, MR. K. C.—concld.
Question re—coneld.

Report from the India’s Agent in Burma
about evacuation of Indians. 487.
Report of the American Technical Mis-

sion, 443-45.

Sea-borne supplies of salt to the Eastern
India areas. 173-75.

Silver sold by Government of Indfa in
London market since the commence-
ment of War. 187.

Subivention to, and position of, the
Nutional War Front. 321-22,

Suggestion from friendly foreign nation
for legislation conferring certain special
powers on its military officers on duty
in India. <176.

Visit to Great Britain of the Honourable
the Finance Member and the Econo-
mic Adviser to the Government of

2!)

India. 3: 2
War expendijure incurred and its ap-
= portionment. 323,

Question Supplementary re. —

Alleged refusal by the authorities of
the Iryin Hospital, Delhi, to give
blood transfusion to a person wounded
in recentirioting. 334,

Extent of dislocation in War lmnsport
resulting from the recent mob vio-
lence, 24,

Medical treatment of persons wounded
by fiving during riots.in Nagpur and
Delhi. 118 179,

Position of vhe Indian representatives
at the British' War Cabinet. 100,

~ 101-102.

Steps for fullest utlhmtxon of all forms
of transport, greater use of producer

\ gas and proper  allocation of priori-
ties for foodstuffs, 12.

Resulution re Cormmittee for enquiry into
the alleged military and police excesses.
518-25, 533.

NEW DELHI—

Question re—

Insosituﬁu -8 granted lands in ——,

Recent memorandum of grievances by
the Press Association of 165+

=000

)

Senicrity of certain Hindus vis-a.vie
certain’ Muslims in the Binding De-
partment of the Government of India
Press;, ——. 41,

Unsalfety of shops in ——,

51-52.

NOMINATION—
—— of the Panel of Chairmen. 283.

NON-ESSENTIAL WORK— 4

See ** Work(s) ™, :
NON-INDIAN(S)—

See ** Indian(s) ', .
NON-INDIAN EVACUEE(S)—

See *“ Evacuee(s) .
NON-MUSLIM(S)—

See ** Muslim(s) . 3 |
NOON, THE HONOURABLE MALIK SIR

FIROZ KHAN— |

Oath of Office, f‘
NORTH-WEST FRONTIER—

Question re resigned Sorters re—emp]med
in the Postal and Enginecrisg Cadre in
the Punjab and ‘—— Postal Circle,
44,

NORTH WESTERN
See ** Railway(s) .
NOTICE(S)— 1
Question ye by Delhi Improvement
Trust to lessees for speeding up bmld-
ing. 47.
NOTIFICATION(S)—
Department of Education, Health and

RAILWAY—

Lands under the Destructive In-
\sects and Pests Act (laid on the table), |
H5.
Indian Overseas Department —— undcr
he Indian Emigration Act (laid on the
table), 66,
NOTIFIED  AREA COM)H’I'I‘EE(S)—
Question re , Shahdara. 54,
NURSERY STAGE—

Question 7e extraction of quinine ﬁom
cinchona bushes in the ——, 494-96.

0
OATH OF OFFICE—
Ambedkar, the Honourable Dr, B. R I3
Anthony, Mr. . R. 1,
Benthall, The Honourable Sir Edward.
15 b
Bewoor, Sir Gurunath, 1, f
Hilaly, Mr. A. 1, 233,
Noon, The Honourable Malik Sir Firoz
Khan. 1. b
Puri, Mr, T, 8. 487,
Raper, Sir Hugh. I,
Symons, Mr. N, V. H. 163.
Thapar, Mr. P. N. 1.
Tottenham, Sir Richard. 311.
Trivedi, Mr. C. M. 1.
Tyson, Mr. J. D. 1.

o
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OTFICE(S)—

Question re steps for elimination of non-
essential work in Government and
policy concerning official husiness in the
Central Legislature during war period.
104-95,

OFFICER(S)—

Question re—

Communal composition of ——in the
Stores Department on North Western
Railway, 445,

Railway journey passes issued to
and servants of the State Railways.
16-17.

Suggestion from friendly foreign nation
for legislation conferring  certain
special powers’ on its military ——
on duty in India. 176.

OFFICTAL BUSINLSS—

See * Business ",

OPPORTUNITY/(IES)—

Motion for adjournment re unsatisfactory
reply of the Finance Member in regard
to early —— for discussion of certain
financial arrangements between the
British Government and the Govern-
ment of Indid, 387-89, 418-33.

ORDER(S)—

Question re certain Railway Bus,rd———-

relating to disposal of appeals. 369.
ORDINANCE(S)—

Question re —— promulgated since the

outbreak of the war. 93-95.
ORDNANCE BRANCH—

Question »e compensatory. allowance  of
the Master General of staff trans-

* ferred to Caloutta. 511.

ORDNAXCE TACTORIES DIRECTO-

RATE—
Question re grievances of the —— staff
transferred  to  Caleutta, 510-1L
ORGANISATION(S)—

Questinz re for providing employ-

ment for evacuees from Burma. 500.

OUDH AND ROHILKHUND RAILWAY—
See * Railway(s) s

P

PALADDAR(S)—

Tt

PARMA NAND, BHAT—
Motion e the situation in. India. 300.
Question re—

Disregard of communal recruitment
rules in the offiee of the Chief Auditor,
North Western Railway, Lahore.
376.

Ignoring the claim for confirmation of
a Hindu lower grade clerk of North
Western Railway, Audit Department.
376-77.

Minimum age for appointment to in-
ferior service on North Western Rail-
way. 377.

Non-posting of certain Muslim Railway
Auditors of the Punjab Circle at
Bareilly or Gorakhpur for full pres-
cribed period. 377,

Resigned sorters re-employed in the
Postal and Engineering Cadre in the
Punjab and North-West Frontier Post-

al Circle, 44.
PARRY AND COMPANY, MESSRS.—
Question re monopoly to ——, < Madras,

for distribution of sugar in the Madras
Presidency. 496-97. :
PASS(ES)—-
Question re—

Railway journey —— issued to officers
and servants of the §bnr/e Railways.
16-17,

Suspension of privilege
East Indian Railway.

PATENTS AND DESIGNS
SION OF TIME) BILL—
See ** Indian — " under “ Bill(s) ”.

PAY—

Question re—

Cash and =— contractors on North
Western Railway. 47.

Tmplications of sanctioning, of an incre-
ment of —— of a Railway subctdl
nate. 373.

Reduction in —— of sweepers ufthu
Office of the Controller of Supply,
Bombnv 44

Ri of the — for
clerical staff on North Western Rail-
way. 368,

P2 -’\Y&[ENT(S)——-

——, eto,, on
372-73.
(EXTEN-

Questin re apy for tion by
one Musammat Ram I’um. widow of
Karan Singh, a —— on Shahdara-
Saharanpur Railway. 54.

PANEL OF CHATRMEN—

Nomination of the 233.°

—_ ofallowanws to non-Indian Burmp
evacuees. 188-89.
+— of dearness allowance fo non-
Government employees and work-
men. 3535,
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PAYMENT OF WAGES ACT—
See “ Act{=)".

PAYMENT OF WAGES RULES—
See * Rule(s) .

PENAL CODE (-\M‘E;'D\TF\’T) BILL——

See ** Indian —— " under ** Bill(s) ™.
PERCENTAGE—,
Question re practice in the matter of ob-
serving the —— for representation of

minority communities in Government of
Indie Services. 42.
PERMANENT WAY INSPECTOR(S)—
Question re apprentice — — on North
Western Railway deprived of rent-free

quarters. 41,
PERMIT(S)—
Question re cancellation of wheat —— of

certain Colleges in Delhi. 133.

PERSONAL EFFECTS

Question re delay in the disposal of the
—— of deceased eyacuces in Madras.
381:82.

PERSONNEL—

Question re position of the of the
Burma Army evacuated to India. 187-
88, .

PERSONNEL BRANCH—

Quastion re filling of certain vacancies in
——, North Western Railway Head-
guarters Office, resulfing in supersession
of Muslims. = 365.

PETTTION(S)—

Question re appeals and *—— by staff of

r.he Archmological  Department. 48-

PE']. ITION(S). COMMITTEE ON—
Appointment of the 234,
PETROL SUPPLY(IES)—-
Question re steps for conservation, etc.,
of ——. 435.36.
PLATE OF FISE—
Seg “Fish™. 375
POLICE-—
Motion for adjournment re—
Alleged insult by the Delhi —— to
Lady Volunteers picketing the Legisla-
tive Assembly Chamber. 134-35.
Alleged maltreatment to Mr. and Mrs,
8. N. Jauhar by the Delhi—., 337.
30.

POLICE EXCESS(ES)—

See * Excess(ss) "

POLICY (TES)—
Motion for adjournment re CGovernment.
——— in adopting the new standard time,
.63

Question re—
governing the employment of eva-
cuees from Burme. 506.

Steps for elimination of ial
wark in Government offices and:
concerning official business in the
Central Legislature during War period.
194-95.

POLITICAL DISTURBANCE(S)—
Ses * Disturbance(s) .
POLITICAL PRISONER(S)-—
See ** Prisoner(s) "
POLITICAL PROPAGANDA—
See ** Propaganda .
POLYTECHNIC—
Question re—

Long suminer vacation in the Delhi —.
125,

Strike by students in the Flectrical
Engincering Class 6f the Delhi ——.

124-25.
Students in the Hleotrical Engineering
Class of the Delhi —, 124,

POSTAL AND ENGINEERING CADRE—
Question re resigned sorters re-employed
in the —— in the Punjab and North-

West Frontier Postal Circle. 44.

POSTAL CIRCLE(S)—

Question re resigned sorters m‘emplmed
in the Postal and Enzi g Cadre in
the Punjab and North- \‘vwl; Frontier

44,
POSTAL DEPARTMENT—

Question re'damage to the —— property
resulting from the recent niob violence.
14-15, 21.

POSTAL DEPARTMENT PROPERTY—

** See ** Property(ies) .

POSTS AND ATR DEPARTMENT—

Election of members to the Standing Com-
mitfee for the —. 78, 106.

POWER(S)—

Question re—

Curtailment of —— of Sub-Assistant
Surgeons on North Western Railway.
369.

Suggestion from friendly foreign nation
for legislation conferring certain spe-
cial —— on its military officers on
duty in India. 176,

e
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POWER ALCOHOL—

See ** Aleohol .

PRACTICE(S)—

Question re in the matter of observing
the percentage for representation of
Minority Communties in  Govern-
ment of India Services. 42,

PRECAUTIONARY STEP(S)—
» Question re —— against damage by re-
cent mob violence. 453,

PREPONDERANCE—

Question re— —— of Hindus in Rates
Section, Commereial Branch, North
Western Railway Headquarters

Office.  364-65.

PRESIDENT, MR. (THE HONOURABLE
SIR ABDUR RAHIM)—
Observation by —.— that the question as
' to the stage when Government Members

should intervene in a debate is not a

point of order which the Chair can decide.

287. ‘

PRESS(
Question re—

Desirability of entrusting all matters
connected with the —— solely to one
Department and one  Member-in-
charge. 32 ¢ '

Seniority of ceriain Hindus vis-n-vis
certain Muslims in the Binding De-
partment of the Government of Tndia
——, New Delhi,

PRESS ASSOCIATION(S)—

Question re recent memorandum of griev-

ances by the —— of New Delhi. 183-
5.

PR

¥ MATTER(S)—
Ques!

tion re desirability of entrusting all
connected with the Press solely
to one Department and one Member-in-
charge.  320-21,
PRICE CONTROL—
Question re— -

Position concdrning stocks and production
of wheat, rice, eto. and their ——.
119-23,

—— and supply of essential articles.
488-93. |

PRIORTTY/(IES)— :
Question 7e steps for fullest utilization of
all forms of trensport, greater use of
producer gas and proper allocation of
for foodstuffs. 9-14. |

PRISONER(S)—

Motion for adjournment re - malfreatment
to Political and detenus in the
United Provinces. 459,

PRISONER(S) OF WAR—
Question e information about and re-
patriation of Indian —, 175.76.
PRIVATE REGISTERED DOCTOR(S)—
See < Doctor(4)".
PRIVILEGE PASSES— '

Question re suspension of —— ete., on &

on Hast Indian Railway. 372-73. :
PRODUCER GAS—

Question re steps for fullest utilization of
all forms of transport, greater use of
—— and proper allocation of priorities
for foodstuffs. 9-14.

PRODUCTION—

Question re—

Position concerning stocks and —— of;
wheat, rice, ete. 95-99.

Position concerning stocks and —— of
wheat, rice, ete. and their price con-
trol.  119-23.

Steps for — — and supply of war materi-
als.. 6-9.
PROGRAMME(S)—

Question re of activities of the
Utilisation Section of . the Geological
Survey of India.” 90-93,

PROGRAMME OF WORK—
Question re progress andA —— of the

uction. € it 102-09.
PROGRESS OF WORE— Z
Question re —— and programne of work
of the Reconstrittion i
102-09.

PROMOTION(S).——
Question re—
Avenue for —— for Assistant Surgeons. -
45,

Ban on certain —— of interchange stock
verifiers on Bombay, Baroda aud
Central India Railway, 52,

+ —— in the lower gazetted service on
North Western Railway. 447.

—— of Sub-Divisional clerks on North

Western Railway. &1
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PROPAGANDA—
Question re—
Desirability of political —— talks from
the Delhi Radio Smnon 191-92,
Propaganda and publicity a of

the Agent General of India in the
United States of Amerioa, 3-8.
PROPERTY(IES)—
Question re—
Complicity of Railway labour and em-
ployees in causing damage to Railway
e 2L

Damage caused to Postal Department
during recent disturbances, 440.
Damage caused to Railway —— during
recent disturbances. 441, 452.
Damuge to Railway —— resulting from
the recent mob violence. 21-23.
Damage to the Poatal Department ——
resulting from the recent mob violenee,

14-15, 21.
PROSECUTION(S)-—
Question re —— of the HEditor, etc., of|R.

the Hindustan Times u.nd of the Hlmlu~
stan. 17173,
PROTECTIVE DUTIES CONTINUATION
BILT—
See “ Bill(s) "
PROTEST(S)—
Question re —— from North Western
Railway employees against embargo on

confirmations. 379.
PUBLIC  ACCOUNTS COMMITTEE

Presentation of the Report of the —.
234,

PUBLIC WORKS DEPARTMENT—
Question 72 approved _contractors of the
Central ——. 457-58.

PUBLICITY—
Question 7 propaganda and activities
of the Agent General of India in the
United States of America. 3-6.
PUNJAB—

Question ¢ resigned sorters re-employed
in the Postal and Engineering Cadre
in the —— and North-West Frontier
Postal Circle. 44.

PUNJAB CIRCLE—
Question re non-posting of certain Muslim
Rmhmy Audxtors of the — at Bareilly

or G for full p ik iod.
377, SSE

¢

|

PURCHASF—
Question re amount earmarked for
short staple cotton. 115.
See also * Doput.y Assistant (‘or‘zmller(q)
of l’urohazn
PURIL, M. L.
Qath of OinucA

of

487,

Q

QUARTER(S)—
Question re apprentice Permanent Way
Tnspectors on North Western' Railway
41,

deprived of rent-free ——
QUININE—
Question re— =
Extraction  of — from cinchona
bushes in the nursery stage. 494-96.

Research for finding subsitute for
cinchona and ——under Ayurvedic
system. 502-03.

R

RADIO STATION(S)—

Question re desirability of political pro.
paganda talks from the Delhi
191-92.

RAHIMTOOTLA, SIR IBRAHIM—
Expressions of regret on the deaths of
, Dr. B. Raghavendra Rao, Seth
Haji Siv Abdoola Haroon and Lieut.~
Colonel Sir Henry Gidney, 56-59.

RAID(S)—
Sea ** Air Raid(s) "
RAILWAY(S)—
Bengal and Assam—
Question re— §
Amalgamated —— and effect om
salaries, ete, 46,
Expenditure on nmcnitica for em-
ployees on ——.
Bombay, Baroda and Ccntml India—
Questxon re—
Ban on certain promotions of inter-
change stock verifierson ——. 52,
Muslim Traffic Inspectors on —. 52.
East Indian—
Question re—
Applicability of the old —— Company
management Rules to State Rail-
way staff. 372.
Catering contracts with Ba.l]sbhdu
Eshwardas on ——.
Chea.p grain shops opened by ——
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RAILWAY(S)—contd.
Esst, Indian—rcontd.
Question re—contd.

Increase in the tariff rates of Messrs.
Ballabdas  Eshwardas Catering
Contractors, ——. 375.

Monoply of catering contract to |
Ballabhdas Eshwardason ——, 44,

Subjecting on the Old Ondh and Rohil-
khand Railway staff to further

examination on transfer to .
263.
Suspension of privilege passes, ete.,
on . 372-73.
Federal—

(Juestion ye applications under payment
of Wages Act by or on hehalf of emi-
ployees of ——. 507.

North Western—

Question re—

Apprentice  Permanent Way Tns-
pectors on —— deprived of rent-
free quarters. 41.

Cash and pay contractors on ——.
47,

City Boaoking encies on ——.370

< Commercial Staff” meetings on——
at Karachi. 52.

Communal composition of officers
m the Stores Department on——.,
445,

Confirmation, of certain Electrical
subordinates as Ass’stant Charge-
men on — roculting in super-
gession of Musbms. 365-66.

Curtailment, of powers of Sub -Assis-
tant Surgeons on ——. 369.
Debiting a Railway employee with
*“ Good Conduct Marks™ on——.
378-79.
i

of certificates from

private registered doctors on ——

. 368:

Disregard of communal recruitment
Rules in the office of the Chief
Auditor, , Lahore. 376.

Filling of certain vacanciés in Per-
sonnel Branch, —— Headquarters

of

|
| RATLWAY(S)—contd.

North Western—contd. J
Question re—contd.

Mini ‘age for apy
inferior service on o 371

Muslim and non-Muslim candidates
on the waiting list of Stock Vari-
fiers on ——.  445-40.

Paucity of muslim stenographers in
- headquarters office of ——. 44748

Preponderance of Hindus in Rates
Section, Commercial Branch,
Headquarters Office. 364-65.

Promotion in the lower gazetted
service on ——. 447,

Promotions of Sub-Divisional
Clerks on' ——.  51.

Protests from employees against
embargo on confirmations. 379.

Railway employees reduced from
higher to lower grade posts on —.
378.

Revision of the maximum pay for
clerical staff on ——. 368,

Traffic Inspectors in Headquarters

to

Office of 366-67.
Uniforms for trains clerkse on ——.
52.

.
Oudh and Rohilkhund—
Question re subjecting of the Old ——

‘staff to further examination on trans-

fer to East Indian Railway. 363.

Question re—

Appointment of Non-Muslim ?tcno-
grapher in the Research Branch of
the Central Standards Office for

. 15-18.

journey passes issued to officers
and servants of the State —
16-17.

Repairing of the recent damage cauaed
on various —. 450-52.

Shahdara-Saharanpur—
Question reappli for

by one Musammat Ram Piari, widow

of Karan Singh, a paladdar on ——,

4.

State—
Questi

Office, lting in sup
Muslims.  365.

Ignoring the claim for confirmation
of a Hindu lower grade clerk o
—— Audit Department. 376-77

Inadequate representation of: Muslims

. in establishment section of ——
446.47,

re—
Applicability of the old East Indian
Railway Company mmmgement
Rules to —— staff. 372,
- Dismissals for insolvency or habitual
indebtedness on ——. 43.
Extensions of service due to war in
Railway Board and —. 53.
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|
RATLWAY(S)—concld. ADVISORY COMMIT.
State—contd. TEE—

Question re—coatd.
Railway journey passes issued to

" RATLWAY RATES

Question re desirability of speedy digposal
bl7.

of cases Ly the

officers and servants of the ——, | RAILWAY SERVANT(S)—

16-17.
—— staff given consolidated or per-
manent travelling allowance. 43.

Wage periods fixed in local areas un“

—— under the Payment of Wages
Act.  26-34.
RAILWAY ACCIDENT(S)—
See ** Accident(s) .
RAILWAY AUDITOR(S)—
See ** Auditor(s) .

RAILWAY BOARD—
- Question re—
Certain orders relating to disposal
of appeals. 36.
Extensions of service due to war in —
and State Railways.  53. .
~——— instructions concerning correctiv
action against Railway employees,
367-68.
— - letter concerning Fine system.
373.

RAILWAY CINDER CONTRACTOR(S)—
See “* Contractor(s) ;

RAILWAY CLEARING ACCOUNTS OFFL
CE—

i
Motion for adjonrament re failure to take
measures for saving the building and
record of , Delhi.  62.
Question re—

Question re—

Desivability of sanctioning uniform dea-
Howance for all ——,  374-75,
Railway Trade Unions, ete.,
at enquiry into his

; cas 374.
RAILWAY STAFF—
See * Staff
RAILWAY STATION(S)—
Motion for adjournment re railway acci-
dent at the Burdwan ——, 61,
Question re—
Cinder contract at Lucknow 46,
Rate for a plate of fish at the Hindu
Refreshiment Room, Delhi ——, 375.
RATLWAY SUBORDINATE(S)—
See ** Subordinate(s) **

- IRAILWAY TRADE UNION(S)—

See ** Trade Union(s) .
RATLWAYS (AMENDMENT ) BILL—

See ** Indian—* under ** Bill(s) 7.
RAISMAN, THE HONOURABLE SIR

JEREMY—

Motion for adionrnment re unsatisfactory
reply of the Finance Member in regard
to early opportunity for discussion of
certain financiagl arrangements between
the British- Governiment and  the
Government of India. 388, 419, 425-28,
430, 431, 432,

Presentation of the Report of the Commit-

Damage due to fire in the ——, Delhi,
442.43.

Resistance to rioters setting fire to the
Railway Clearing Accounts Office, |
Delhi. 452-53, |

RAILWAY CLUB(S)—
See *“ Clubs(s) .
RAILWAY EMPLOYEE(S)— y
See * Employee(s)
RAILWAY LABOUR—
See ““ Labour »
RAILWAY LINE(S)—
Question re breaches on —— due to floods

in Bind, 38385,

Statement (laid on the Table) re net
gzmings of recently constructed —,

RATLWAY PROPERTY —
See “ property”.

tee on Trayelling and other allowances
to Members of the Indian Legislature.
617, 545,

Presentation of the Report of the Public.

Ascounts Committee. 234,
Resolution re Committee for enquiry into
the alleged military and police excesses.
540.
Statement(s) (laid on the table) re certain
Appropriztion Accounts, Audit Reports,
&fe. 66-67.

RAM PTARI, MUSSAMMAT— 5
Question re  application  for compensa-
tion by one ——, widow of Karan Singh,
& paladdar on Shahdara-Saharanpur
Railway. « 54,
RAMZAN—
Announcement re hours of business for
Assembly Meetings during the —, 39,

e e e e = el s
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RANGOON—

Question re air raid casnaltios smongst |
» Moulmein and 'I'a\'oy.J

Indiang in

43.
RAO, DR, E. RAGHAVENDRA—
Bxpressi
Thrahim Rahimtoola, ——, Seth Haji
Sir Abdoola Haroon and Lieut-Colonel
Sir Henry Gidney.  55-50.
? RAPER, SIR HUGH—
Oath of Office.
RATE(S)—
Question re—
Increase in the tariff of Mesars,
Baliabdas Eshwardas, Catering Con-
tractors, East Indian Railway. 375.
——for a plate of fish at the Hindu
Refreshment Room, Delhi Railay
Station. 375,
of allowances and allotments to
evacuces from the Far East and
Burma. 498.
RATES SECTION— :
Question re preponderance of Hinduas in
, Commercial Branch, North West-
ern Railway Headquarters Office. 364~
65,

RAZA ALL SIR SYED—
Mation re—
Blection of a member to the Advisory
N

Comuittee for the Utilization Branch
of the Geological Survey of India,
341, 347.

The situation in India. 146, 231, 286.

Question (Supplementary) re—

Complaints against the working of the
food controi. 333. 2

Damage to Railway property resulbing
from the rccent mob violence. 22,

Reépairing of the fecent damage cansed
on various railways. 451-452.

Wheat position. - 111.

Reaciprocity Bill—

Motions to refer to Select Committes
and to adjourn the debate. 403, 404,
408-11.

Resolution 7¢ ban on the Khaksar move-

ment, 414-17, 460-62, 470, 479, 484-86.

RECEIPT(S)—
Question re—— from new and enhanced

taxes, ete. 330.

RECIPROCITY BILL—
See Bill(s).
RECONSTRUCTION COMMITTEE(S)—
Question re progress and programme of
work of the ——.  102-09.

05 of regret on the deaths of Sir !

| RECORD(S)—
Motion for adjournment re. failare to -

take measures for saving the building

and of Ruilway Clearing Accounts

Office, Delhis 62. ;

RECRUITMENT—
Question re—

—— of scheduled caste boys under the
Bevin Scheme, 457,

—— of trainees for appointment. as
Deputy Assistant Controllers of Pur-
chase. ~ 25-26,

Reservation £ir Muslims in the — of
Telegraph'sts and Telegraph Masters:
17-18.

REDUCTION—
Question re in pay of sweepers of
the Office of the Controller of Supply,

Bombay. 44, &

REFRESHMENT ROOM(S)—
Question re rate for a plate of fish at the
Hinda ——, Delhi Railway Station. 375.
REFUSAL—
Question re alleged by the authorities
of the Irwin Hospital, Delhi, to give

blood transfusion to a person wounded.
in recent rioting. 334-35.
REGISTERED DOCTOR(S)—
Sez ** Doctor(s) .
REGISTRATION OF FOREIGNERS ACT —
See** Act(s) "
RE-IMBURSEMENT — :
Question re partial —— of Counsel’s foo
paid by certain Travelling' Ti ket
Examiners of Moradabad Division for
their  defence jin a criminal case.
375-76.
RELIGIOUS CEREMONIES—
See ** Ceremony(ics) ™.
REMARK(S)— =
Motion for adjournment re pertain ——
of His Excellency the C der-is
Chief. 62,
RENT-FREE QUARTERS—
See ' Quarter(s) "', -
REPATRIATION — g
Question re iuformation about and ——
of Indian prisoners of War. 175-76.

REPEALING AND AMENDING BILL—
- See " Bill(s) ™.

o )

XioiaD
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REPLY(IES)—
Motion ~for adjournment  re unsatis-
factory —— of the Finance Member in

regard to early opportunity for discussion
of certain financial arrangements between
the British Goyernment and the Gov-
ernment of India. 387-80, 418-33.

REPORT(S)—
Presentation of the
Accounts Committee.
~ Question re—
—— from the India’s Agent in Burma
about evacuation of Indians, 487.
——— of the American Technical Mission.
443-45.
The Special Haj Inquiry ——. 453-54.
—— of the Committee on Travelling and
other ailowancés to Members of the

of the Public
234,

Indian Legislature. 517, 545.
REPRESENTATION(S)—
Question re—

Inadequate of Muslims in establish-
ment section of North Western Rail-
way. 446-47.

Practice in the matter of observing the
percentage for —— of minority com-
munities in Government of India
Services. 42,

—— of Scheduled Castes in the Civil
Pioneer Force Units. 385-86.

" REPRESENTATIVE(S)— 2
Question 7¢ position of the Indian ——

at the British War Cabinet. 09-102,
487-88.
RESEARCHE(S)—
Question re for finding substitute

for cinchona and quinine under Ayur-
vedic system. 502-03.
RESEARCH BRANCH—

Question ¢ appointment “of Non Muslim

Stenographer in the of the Central
Standards Office for Railways. 15-16,

RESERVATION—
Question re —— for Muslims in the re-
cruitment, of Telegraphists and Tele-
graph Masters. 17-18.

RESERVE BANK OF INDIA—
Question re assets nnf:l liabilities of the

RESISTANCE—
Question 7e¢ —— to rioters setting fire
to the Railway Clearing Accounts Office,

- Delhi. 452-53.

RESOLUTION(S)—
re—
Amendment of rules governing the

grant of travelling and other allow-
ances to Members of the Indian Legis-
lature, 81-85.

—adopted as amended. 85.

Banon the Khaksar movement. 414-18,

460-86.

Adopted as amended, 486,

Committee for enquiry into the alleged

military and police excesses. 518-44.
RESPONSIBILITY-—

Question re —— for payment of allow-

ances to Indian cvacuces who are Bur-

mese Nationals, 501.
RESTRICTION(S)
Motion for adjournment re—
—— on Maulana Husain Ahmed Madani,
Dr. K. N. Katju and detenus in the
United Provinces, 458-59.
on the export of raw hides,
REVISION—

Question re of the maximum pay for
clerical staff on North Western Railway,
368.

RICE—

Question re—

Position concerning stocks and pro-
duction of wheat, ete.  95-99.

Position concerning stocks and produc-
tion of wheat, —— etc., and their
price control. 119-23.

—— exparted to Ceylon. 13'!

RICHARDSON, SIR HENRY—

Expressions of regret: on the deaths of Sir
Ihrahim Rahimtools, Dr. E.. Ragha-
vendra. Rao, Seth Haji Sir Abdoola
Haroonand Lieut-Colonel Sir Henry
Gidney 58.

Motion re—the situation in Tndia. 158-56.

Nomination of to the Panel of Chair-
men. 233,

Resolution re amendment of Rules gov-
erning the grant of travelling and otaer
allowances to Members of the Indian
Legislature. 83-84.

RIOT(S)—

Question re medical treatment of persans
wounded by firing during —— in Nag-
pur and Delhi. 177-79.

61

RIOTER(S)—
Question 7¢ resistance to —— setting fire
to the Railway Clearing Accounts Office,
Delhi. 452-53.
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RIOTING— 1
Question re alleged refusal by the au- |

to give blood fransfusion to a person
wounded in recent 334-35. !

Amendments _ to certain Motor Viehicles |

(laid on the table). 67-76.

Amendments to the Insurance

: Gl el DT 209,

Questinn re— |

Applicability of the old East Indian
Railway Cerapany management ——
to State Railway staff. ' 372

Dircetion under Defence of India ——
for running a hotel in the building oc-
cupied by the Alliance Hotel at Alia-
habad. 190,

Disregerd of communal recruitment
in the ofice of the Chiet Auditor,
Nopth Western Railway, Lahore. 376

Summons fees under payment of wages
_— ﬁ)t Dt.llu Pwvmv 507.

Resol t of — gov-
erning the g‘ ant of fravelling and other
allowances to Members: of the Indian
Legislature., 81-85,

RULING(S), BY MR, PRESIDENT (THE
HONOURABLE: SIR ABDUR RAHINM)

(laid ’I ¢

Mmcellnneous——- 7.
An Honourahle \Iembvt must. without
asking questions, accept the ruling

of the Chair. 410.

thorities of the Irwin Hospital; Delhi, | SALARY(TES)—

Qestion re Amaloamated Bengal nnd Assam
Railway and effect on = el G

Question re Sea-horne mmph--:. of —— to
the FEasternladia arcas.  173-75.

SANCTION—

RUBBER  CONTROL (TEMPORARY | SALT—
AMENDMENT) BiLL~-

*See ““ Indian —— ** under “ ‘Bill(s) ™

RULRE(S)—

Question re implicetions of satictioning of
an increment of pay of o Railway sub-
ordinate. 373:

SANT SINGH SARDAR-=—

Motion for adjonranient re—

Alleged insult by the Delhi Police to
Lady Volunteers picketing the Legis-
lative Assembly Chamber. - 134-35,.
136.

A‘l(-k.cd maltreatment to Mr. ond Mrs,

Jauhar by the Delhi ~Police

33738, 3
Extradition of Pandit Lakhpat Ram -
b.m"um. Editor of the Deshy Rajya.
50, 61, {

I\Iubion re the situation in Tndia. 146, 152-
53, 150, 219-22, 230, 244, 1245, 244,
251, 252 277, 283, 285 ), 286, 306, 310.

Question re— ¥
Institusions granted Iunds in \ewDellu

53
Lists of war requirements, urhv:les tana-
fncturcd and drugs p-nduced in India.
3540, \ i
Practice in the nmbter of observing the -
far' “repr tion' of -
mmunities in Gov: ernment
rvices. 42

It-is not Parlinmentary etiq for an
Honourable Member to reproduce
speeches made in another place. 519,

Simply because a coptaid Member has
given notico of an amendmerit he does

' not get any right of priovity in debate
over other Members. 534,

Supplementary question(s)—

Supplementary guestions on an answer
Inid on the table ¢annot be put even
though refevence to that answeris
made in reply to a subsequent question
put the same day by another Member,
400.

Unparli

It is improper to say that an Honourahl®

Member's speech contained ** lies
: 219-20.
LM"LAD

(8)—

tary Bxpr

Q o (Suppl tary) re—
% sts of the mnmhols of the Céngress
<ing Committee, etc. 186, :
Casualties and damage during reoenb
distwrbances: 153,

Collective fines imposed.  182. | :

Complaints against the working of the
food control. 3330

Medical treatmont of persons wounded
by firing during riots in Nagpur and
Delhi. 178

¢ Ordinances promulgated since the out-

bireal of the war, 94, 95. '

Programme  of activities of the Ttili-
sation Section of the Geological Sur-
vey of Indiz. 92.
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SANT SINGH SARDAR—contd. SCOTT MR. J. RAMSAY—znid.
Q ion Suppl td. Questian re—contd

PE y
Propaganda and publicity activities of
the Agent General of India in the

United States of America. 4, 5, 6.
Recenti disturbances in Delhi. 171.
Recent. labour strikes in  industrial
N, undertakings. 89, 90.

~ =
Recent memorandum of grievances by
_the Press Associations of New Dehi.
'165.
Scope of the martial law administration |
inSind. 325.
Solitary confienement in the Lahore
Fort of Sardar Sardul Singh Caveeshar.
180.
i Steps for production o supply of war
materials. 9.
Wheat position. 111, 112.

Resolution re amendment of rules govern-
ing the grant of travelling and other
allowances to Members of the Indian
Legislature.  84-85,

SARKER, THE HONOURABLE MR.

N.R—

Amendments to the Insurance Rules (laid
on the table). 197-209.

Indian Companies (Second Amendmem.)
Bill.—

Motion for leave to introduce. 80.
Motion to consider. 350-51, 3::3
Motion to pass. 354."

Indian Rubber Control (Temporary
Amendment) Bill—

Motion for leave to introduce. 80,
Motion to consider. 389.
Motion to pass. 389,

Motion re election of a member to the
Adyisory Committee for the Utilization
Branch of the Geological Survey of|"

Y India. 346.
SCHEDULED CASTE(S)—

Question re representation of in the

Civail Pioneer Force Units. 385-86.
SCHEDULE CASTE BOY(S)—

Question 7¢ recruitment of under the

Bevin Sclieme, 457,

SCOTT, MR. J. RAMSAY.—

L‘lez:hun of ——to the Standing Com-
mittee for the Posts and Air Dop‘u't-
ment, 196.

Question ress.
Available amounts of power alcohol and

rectified gpirit.  125-26.

%

Charcoal gas-producer plants. 436-37.
Steps for conservation ete., of petrol
supplies.  435-36.
SEA- B()I .\lJ SALT—

SELRETARYUFS)— -

Question re Assistant, Additional, Deputy
and Joint in Government of India
Departments.  180-81.

SECRETARY OF STATE FOR INDIA—

Question re broadcast statement on recent
disturbances by the ——  325-26.

SENTORITY—

Question re of certain Hindus vis-a-
rig certain Muslims in the Binding
Department of the Government of India
Press. New Delhi. 41,

SERVANT(S)— i
Question re—
Desirability of sanctioning uniform

dearness allowances for all Railway —
—374-75.

Railway journey passes issued to officers
and of the State Railways.
16-17.

Right of Railway Trade Unions, efo.,
to assish a Railway —— at enquiry
into his case. 374.

SERVICE(S)—
Question re—

Employment of mnon-ITndian Burma
evacuees in Government of India ——
189-90.

Employement on active of members
of the University Training Corps.
176-77.

Extensions of due to war in Rail-
way Board and State Railways. 53.
Practice in the matter of observing the
percentage for representation of mino-
rity communities in Government of

India——. 42.
rendered by the National War
Front, during recent disturbances.
192-93.
SHATIDARA—

Question re Notified Area Committee——
54,

SHAHDARA SAHA ARANPUR RAILWAY—
See ** Railway(s) \
SHARMA, P'\'\DII‘ LAKHPAT RAM—
Mation for adj journment re extradition of
—— Riditor of the Deshi Rajya. 60-61.

S TR AR T v TR s o
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SHIPPING COMPANY(IES)—
Question re nature of guarantee to Haj —-
and arrangements for nexv Haj season.
454-55.

SHOP(S)—
 Question re—
Cheap grain — opsned hy Bast Indian
Railway. 53.
»”  Unsafety of — in New Delhiy 51-52,
SHORT STAPLE COTTON—
Nee ** Catton ™.
SILVER—

Question re ———gold by Government, of
India in London market since the com-
mencement of War. 187.

SIND—

Question re—

Breaches on Railway lines due to floods
in—— 3838

Scope of the martial law administration

in' 32

SITUATTON IN INDIA—

Motion re—
The
1273310,

SIVARAJ, RAO BAHADUR N.—

Motion ve the situation inIndia. 253-57.

Question re— . S
Approved  contractors of the Central

. 1061, 210:31, 23471,

-

STAFF—
Question re—

Appeals and petitions. by —— of the
Archmological Department. 48-50.
Applicability of the old East Indian
Railway Company Management Rules

to State Railway—-, 372,
Compensatory allowance of the Master
General of Ordnance Branch
transferred to Caleutta.  511.
Grievances of the Ordnance Factories
torat; transferred: to

e ———
Caloutta. 510-11.
Revision of the maximum pay for
clerionl on North Western Rail-
way. 368,

State Railway —— given consolidated
or permanent travelling allowanee.

Subjecting of the Old Oudh and Rohil-
khund Railway to further exami-
nation on transfer to Kast Indian
Railway, 363.

Temporary and Work-charged Superior

employed at certain Archaeo-

* “logicnl Excavations. 1.

STANDARD TIME—

Motion for adjournment re Government

* policy in adopting the pnew ——.  62-63.

STANDING COMMITTEE(S)—

Election of niembers to the for the

Public Warks Department. 457-58.
Preseribpd CGovernment conditions for
contractord’ as regards payments of
wages, ete., to their employees. 386-
87, .
Recruitment of scheduled calte boys
under the Bevin Scheme. 457.
Representation of Scheduled Castes in

|

Fostaand Air Department. 79, 106.
| STATE RATLWAY(S)—

|~ Sez ** Railway(s)

{ STATEMENT(S)—
i stion 7z broadoast —— on receni
sturbances By the Secrctary of State

for India. 325-26.
~— {aid on the Table) re—

in the Civil Pieneer Forve Units. 385.
8
SOLITARY CONFINEMENT—
See * Confiement V.

| SORTER[S)—

Question re resigned re-employed in

i

Certain Appropriation Accounts, Audit
Reports, ete. 66-67. \

Net carnings of recontly constructed

“Railway Lines. 64. i

STATEMENT OF BUSINESS — :

—— by the Honotrable Mr. M. S. Aney.

167,

¢

the Postal end Engineering Cadre itrthe STENOGRAPHER(S)—

Punjab und North-West Frontier Postal
Circle. 44.
SPECIAL HAJ
See * Report(s) .
SPIRTTI—

Question 7e available amounts of power
alchohol and roctified ——. 125.26.

INQUIRY REPORT—

Question re— : 3
Appointment of & Non-Muslim —— in
the Research: Branch of the Central
Standards Office for Railways. 18—
16.
anite of Myslim —-in Keedaunrters
ciice ot North Western Khilway.
447-48. '

2 )
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STRRLING BALANCE(S)—
" See* Balance(s) .
| . STHERLING DEBT—
- Seest Debt(s) "
STHRLING POSTTION—
Question re '—— of Tndig. 311-12,

STOUK(S)—
Question re—
Pasition. coneerning’ —— and  produc-
tion of wheat, rice, ete. 95.99,
Position concerning and production
of wheat, rice, ete.,
gontrel.  119-23.
STOOK VERIFIER(S)—
Question re—
Ban on certain promotion of interchange
—— on Bomhay, Raroda and Central
India Roilway. 52.
Muslim and non-Muslim candidates on
z the waiting list of on North
| Western Railway. 445-46.
‘ - STORES DEPARTMENT—
: Question re eomnnunal composition of
officers in the —— on Lortu Western
Railway. 445.
STRIKE(S)-—
Question re-—
Recent lshous —— in industrial un-
dertakings.  87:00.
~—— by students ‘i the Blectrical Bn-
gineering Clags of ‘the Delhi Poly-
[ technic. 12425,
Student ——, during recent disturbancos,
i Lm\u‘-ii s and insfitutions
under the Central Government con-
‘ trol, 50+,
B STUDENT(S)—
Question re—
Strike by in the Electrical Engin-
ceving Class of the Delhi Polytechine.
| Lo 124-25.
~—ia the Klectrical T
of the Delli Polytech

 STUDENT STRIKE(S)— i
See * Strike(s) . :
SUB-ASSISTANT SURGEON(S)—

Question re curtailment of powers of ——
on North Western Railway. 369.

SUB-DIVISIONAL CLERK(S)—
= See Clerk(s) ™ '

and their price

| SUBSTITUTE(S)—

SUBORDINATE(S)—
Question ye—
Confirmation of certain Electrical ——
a5 Assl**nnf Chergemen on  North
Vs o IJ i Tt in -711"1’
session of Mual 7
Implications of semctioning of an in-
orenient of pay of a railway ——.
373, g
SUBORDINATE OFFICE(S)— L
Question re Burnt evaguees given appoint-
monts in Government of India Depart-
ments and  their atieched and ——
507-09.
SURSCRIPEION(S)—
Question e —— to defence Toang.
SUBRISTENCE ALLOWANCE—
See ** Allowance(s) .

331.

Question re research ‘for finding —— for
cinchona and quinine under Ayurvedic
system, 502—03.

SUBVENTION(S)—

Question re to, and posifion of, the
National Wer Front. 321-22.
3UGAR—

Question e monopoly to Messrs. Parry and 8
Company. Madras, for disteibution’ of ~
in the Madras I’resxdenc_v 496

o7,
SUL’}I‘.;A;K kHMED THE HONOURABLE

ST

Code of Civil Procedure (\mendmenl.)
Bill—

Motion for leave to introduce. SI.
Motion to consider. 854.°
Motion to pass. 855.

Code of Civil Procedure (Second Amend-
ment) Bill—

Motion for leave to introduce. 8l,
Motion to consider. 355-56, 357-50."
Motion to pass. 3a8.

Indian Companies (Second Amendment)
Bill— o
Motion to LI}TNIdPY 3562, i

Motion for adjournment 7e extradition ﬁm
Pandit Lakhpat Ram Sharma, Editor
of the Deshi Rajya. 60, 2

Motion re—

Election of a member fo the Advisory
Committee for the Utilization Branch '

“of the - Geological Survey of India,
347. ?
The situntion in Indin. 27478, <




SULTAN AHMED, THE HONOURABLE
SIR—conid, .

Repealing and Amending Bill—
Motion for leave to introduce,
Motions  to consider and
. 359, 360, 361.

~ Motion to pass. 362.

 Resolution re Committee for enquiry into
the aleged military and police excosses.
524, 534-39.
SUMMER VACATION—
See't! Vacation ',
SUMMONS ¥ (

80

cirenlais.

SUPERINTENDENT (COMMERCTAL)—
Question re resemployment of Mr. A,
Doran as° ——, Moradabad Division.
\ 364.
SUPERIOR STAFI—
See ** Staff .
SUPERSESSION(S)—
Question re—

Confirmation of certain Electrical sub-
ordinates as Assistant Chargemen on
North Westorn Railway resulting in —
—of Muslims.  365-66.

Filling of cevfnin vacancies in Personnel
Branch, North Western Railtvay Head-
quart Office, regulting in of

&0 Muslims., 365,
SSUPPTY—
‘ Question re—
Pricecontrol and —— of essential arti- |
cles. 488.93. Wy |
Steps for production and —— of war |
materials, 6.9, Y
BUPPLY AGENCY(IES)—
See  Agency(ies) .
SUPPLY COMMITTER—
Question e meetings and function of the
UPPLY DEPARTMENT —
_Question re monopolistic supply agencies
<4,

of the ——. 448
JSUSPENSION(S)—
Question re — of privilege passes, etc.,
* on Bast Indian Railway. 372-73.
WEEPER(S)—

- Question re reduction in pay of —— of the
Office of the Controller of Supply,
Bombay. 44.

BYMONS, MR. N. V. H.—
~ Oath of Office. 163.
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i
|

—————

T
I"I‘ALK(R)~
Question re dssirability, of political pro-
paganda —— from  the Delhi Radio- .
Station. 101.92,
| TARIFF  RATES-—
| See ** Rates ™,
} TAVOY— _
Question re air raid easu
Indiass in Rangoon,
{Hid:
[ TAX(ES)~

{ Question re veceipts from new and on-
hanced , ete. 330,

|
|
|

alfies amongst
Moulmein and ——

TEAR GAS—

8

! se ** Gasfes) ™,

| TECHNICAT, MISSTON — b

Question e report of the American ——
443-45.

TELEGRAPH MASTER(S)—
Question »e resorvation for Muslims in
the recruitment of Telegraphists and
17-18.
TELEGRAPH OFFICE(S)-—
Question: rg abolition  of the —— at
Manoomukh, Assam. 2.3,
TELEGRAPHIST(S)~—-

Queq'biox\. re reservation for Muslims in
the recruitmont of ——and Telegraph
Mastera, 17-18.

THAPAR, Mri P. Ni—

Oath of Office. 1.

TICKET  EXAMINER(S)—

Question re partinl re-imbursement of
Connsel’s fea paid by certain Travelling,
——of Moradabad Division for their
defence in o erimindl case. 375-76.,

TOLLS (ARMY) AMENDMENT BILL—

See **Indian ——" under ** Bili(s) ”,

TOTTENHAM, SIiR RICHARD—
_Motion for adjournment re—

Alleged maltreatment to Mr. and Mrs.
N. Jaubiar by the Delhi Police.

338, i
Maltreatment < to  political prisorers
and detenus in the United FPro-
‘vinoes. ' 459,

Restrictions on Maulane Husain Ahmed'
Madani, Dr. K, N. Katju and detenus
in the United Proyinces. 459,
Oath of Office. 311.
Resolution 7e ban on the Khaksar move-
ment. 46972, 473, 474, 476, 477, 484, |
485.
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TRADE UNION(S)—

Question re right of Raihvay , efey
to assist & Railway servant at enquiry
into his case, 374,

TRAFFIC INSPECTOR(S)—

Question re Muslim —— on Bombay,
Baroda and Contml India Railway.
52.

See also ** Inspestor(s) ™

TRAIN CLERKS—

Sea * Clerk(s) ",

TRAINEE(S)—

Question r¢ recruitment of —  for
appointment as Deputy Assistant

Controllers of Purchase. 25-26,

TRAINING—

Question re Bevin Boys sclected from
Indin for ——in the United Kingdom.
455-506.

TRANSFER(S)—

Question re subjecting of the old Oudh
and Rohilkhund Railway staff to further
examination on——to KEast Indian
Railway. 363.

TRANSPORT—

Question re steps for fullest utilization of
all forms of —— , greater use of producer
gas and proper allocation of priorities
for foodstuffs,  9-14.

TRANSPORT FACILITY (IES)—

Question re—— for relieving the graye
food grains situation on the Malabar
Coast.  336-37.

See also * Facility(ies) .

TRAVELLING ALLOWANCE—,

See ** Allowance(s) "

TRAVELLING AND OTHER ALLOW-

ANCES—

See ** Allowance(s) "

TRAVELLING TICKET EXAMINER(S)—

See ** Ticket Examiner(s) "

TREATMENT—

Question re——of the Congress Wi ork-
ing Committee members under deten-
tion. 314-15.

TRIVEDI, MR.C. M— °

Motion re eltction of a Member to the
Defence Consultative Commmee 76.

QOath of Office. 1.

TROOP(S)—
Question re financial lm.bxhby for Indian

~——employed in the war in Far East

and Burma. 329.

_|ONITED STATES OF AMERTOA—

TYSON, MR. J. D.—

Department of Education, Health and
Lands a Notification under the Destruc-
tive Insects and Pests Act (laid on the
table). 65.

Oath of Office. 1

L

UMAR ALY SHAH, MR.— N
Question re unsafety of shopsin New Deial
5152,
Question (supplementary) 7¢ wheat position,
110 =

UNIFORM(S)—

Question re —— for trains olerks on North

Western Railway.
UNION(8)—

Question re right of Railway Trade ——

ete., to assist a Railway servant at enqui-

ry into his case. 374

UNITED KINGDOM—
Question re Bevin Boy
for training in the
UNITED KINGDOM C()\L\ERCIAL COR- !
PORATION—
Question re activities of tl o
UNITED PROVINCES—
Motion for adjournment re—
Maltreatment to puhticu.l prisoners andf
detenus in the ——. 450,
Restrictions on Maulina Husanm Ahmtdgv
)

59
52,

il
513-17

Mndmn Dr. K. N. Katju and detenus
in the ——.  468-59,

See ** America, United States of .

UNIVESITY(IES)—

Question restudent ‘strikes, during recent] !
disturbances, in —— and institutions|
under the Central Government control.}
504, V.

UNIVERSITY (AMENDMENT) BILL— ¢

See  Aligarh Muslim —— " under ** Bill(s)

UNIVERSITY TRAINING CORPS— B

Question re employment on active servics

of members of the 176-77.
UTILIZATION BRANCH— "

Election of a Member to the Adv Lsnry
Committee for the —— of the Geological
Survey of Indin, 76-79, 339-50, 544.

UTILISATION SECTION—

Question re programme of activities of the|

—— of the Gevlugical Survey of Ludis,

90-93.
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VACANCY (IES)—
Questdon re filling of certain in Person-
Bnmch, \urtlx Western Railway
esulting in super-
3056.

ssion nf .’\rIqumw.

AV A2ATION—

Question re long summer in the Delhi
Polytechnic. 125.
IVENDING CONTRACT(S)— ;
See ** Contract(s) s
IVISIT(S)—

“Question re —— fo ("rmt Britain of the
Honourable the Finunce Member and the
Economic Adviser fo the Government of

: Indin. 326-29.

AWOLUNTEER(S)—

Motion for adjournment re alleged insult

by the Dalhi Police to Lady pieket-

ing the Legislative Assembly Chamber.

134-36.
4 w
TVAGR(S)—
. Question. re—
Depreciation of labour ——. 115-17.

contractors as regards payment of
to their employees. 386-

1

SeNGHO:,

fixed in local areas on
State Railways under the P&yment of |
Wages Aqt. 26-34. j
FATTING LIST(S)—-

Question re Muslim and non-Muslim candi-
dates on the —— of stock verifiers on
1] North Western Railway. 445-46.
FAR—=

Question re—

s)| Estensions of service due to —— in
g Railway Board and State Railways.
g 3.
w . Financial liability for Indian troops em-
i p!n\ul in U‘L —— in Far East and
r{ Ordmn.nws promul;mted since the out-)
= break of the —. 93-05.
Silver sold by Government of India in:
London markets sin  the commence-
he ment of ——. 187
W ——— expenditure in Malaya and Burma,
|  apportionment of defence expenditure
] and Lease and Lend position of India.

312-14.

Prescribed Government conditions for

WAR—:ontd.

Question re-—contd. -

—— expenditure incurred and its ap-
portionment, 323,
WAR CABINET—

Question re position of the Indian repre”
sentatives at the British ——. 99-102
487-88.

WAR FRONT—
Question re— -

Service rendered by the National —
during recent disturbances. 192-93.

Subyention to; and pcsmon of, the
National 321-22.

WAR MATERIAL(S)—

Question 7e steps for production and sup-
ply of 6-9.

See also ** \latum.l(a) ot Xe

WAR -PERIOD—
Question re steps for elimination of non-

ial work in Gov t offices and
policy concerning official business in
the Central -Legislature during —.
10495,

WAR, PRISONER(S) OF—

See ** Prisoner(s) of War .

WAR REQUIREMENTS— ;

Question re lists of ——, articles manu-
factured and drugs prodneed in India.
35-40. "

W ‘\R SUPLY REQUIRD\[ENT(S)——
rée on of and
to industries for meeting ——. 437-
40.
WAR TRANSPORT.—

Question re extent of dislocation in —
resulting from the recent mob violence.
23-24.

WATER SUPPLY—

Question re - problem at Ajmer.
44,
WEEI\LY HOLIDAYS BILL—
See “ Bill(s) s *

concerning  stocks  and
produehon of ——, rice, ete. 95-99.
Position concerning stocks and produc-
tion of ——, rice, ete. and theu price
control. 119-23. ~
—— position. 109-12.
WHEAT PERMIT(S)—
Question re cancellation of —— of certain
Colleges in Delhi. 133.
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‘WIDOW(S)—-—
re af tion for
bv one Musammat Ram Piari,
Karan Singh, a paladdar on Shahdara-
Sabaranpur Railway. 54.

WOOD, MAJOR GENERAL—
~ Question re, duties of — in conmctxop‘
with evacuation of people from Burma.
. 403-04.
WORK(S)—
Question re steps for elimination of non-
essential in Government offices and
polioy concerning official business in

the Central Legislature during war|
period.  194-95.
- WORKING COMMITTEE—
Question re—
Arrests of the members of the Congress
——, ete. 185-86. -
bers under dctcnmon 314 15.
WOREMAN(EN)—

Question re payment of dearness allowance
to non-Government employees and ——.
336. ;

WORKMEN'S COMPENSATION

(AMENDMENT) BILL—
See “Bill (s) ",
WORKSHOP(S)—
Question re unqualified: employees promo-
ted as writers in Loco , Lucknow.

Y.

YAMIN KHAN, STR MUHAMMAD— |
Indian Ralilways (Amendment) Bill— |
Motion to refer to Select Committee: |
392, 393, 398. |
Motion re the situation in India.
149, 158 60, 211, "‘18. 241, 25
275, 28
Ro’mpromty Bill—
Motions to refer to Select Committee
and to adjourn 'the debate. 412.
Resolution re—
Amendment of Rules governing the
grant of travelling and other allow-

140,
255,

ances to Members of the Indian
Legislature. 84.
© Ban on the Khaksar movement.

473-75, 478.
Commifites for euqmry Tuto the alleged
military and police ‘oxcesses.  540.

of | ZATAR

ZIAUDDIN

' Motion re—

Zz

ALI KHAN, MAUL
Motion foradjournment re—
Alleged \insult by the Delli Police fo
Lady Vaolunteers picketing the 1
lative Assembly Chamber. i
Unsatisfactory reply of the Finapces
Member_in regard to early opporti-
nity for diseussion of certain financial
arrangoments  between the British
Government and the Government of
India.

ANA—

Motion re the situation in Tadia. 155, 218-
19, 243.

Question re—
Avenune for promotion for Assistant

Surgeons. 44,

Solitary confinement in the Tahore Forg
of Sardar Sardul Singh Caveeahnr
179-80, .

Question (Supplementary) re

Complaints ax
food control.

Finaneial cnntnbui.w'ls to the League
of Nations, 504,

Repairing of the recent damage caused
on various railways. 451,

Reporti of American Technical, Mission.
443, Lo .

War expenditure in Maleya and"Buarma,
apportionment  of defence expendi-
“ture and Ll ase and Lend position of}
India. 3 .

Resolution #

Ban on the I.hukm movement.
82,

Committee for enguiry into the alleged
military and police’ excesses. v,

AFMAD, DR, STR—
Aligarh Muslim University: (Amendment)
Bill—
Motion for leave to introduce. 414.
Indian Railways (Amendment) Blll—'
Motion to refer to Select Com itte
383, 308,
Motion for adjournment re failure to takte
measures for saving the building and
record, of Railway Clearing Acconnts|

Office, Delhi. - 62.

481‘

Election of a member to the Adyisory]
. Committee for the Utilization Brauch!
'~ of the Geologica.l Survey of Indiaj -
348,
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ZIAUDDIN AHMED, Dr. Sir—<ontd. ‘
Motion re—contd.
The situation in India. 146, 234-36. ‘

52

ZAIUDDIN AHMED, Dr. Stz contd.
Question (Suppleinentary.) re —contd.
Measures for expeditions help to the

Question re— Burma evacuecs of the Malabar
Beyin  Boys “sclected from ludia for‘ District. 38.
training in theg United I\mgdomw Ordinances promulgated  since the
-~ 455-56. outbreak of the war. 43,
Damage caused to railway property Recent labour strikes in industrial
during recent disturbances, undertakings. 88, E
Precautionary steps against dnmnge by‘ Steps for production and supply uf
recent mob violence. 453, ! war Materials, 8.9.
Resistance ta rioters setting fire to the | Sterling balances held in London, 317,
Railway Olearing Accounts Office, Sterling position of Tndia. 311.
&Delhi. 452-53. Transport facilities for relieving the
Stoppage of export of raw hide, 18-21. | grave food grains situation on the
“Student strikes, during rccent distur- | Malabar Coast. 336.
= bances, in Universitics and institu- | Visit to Great Britain of 1he Honourable
tions under the Central Govern-| the Finance Member and the Heono-
ment control. 504, ‘ mic Adviser to the Government of
Water supply problem at Ajmer. 440 India. 327, 328, 329,
Wheat position. 109-12. War expenditure in Malaya and Burma,
Question (Supplementary) re— apportionment of defence expendi-
Abolition of the Telegraph Office at/ ture and Jease and lend position of
Manoomukh, Assam. 3. India. 313. i
Assistant, Additional, Deputy and Joint| Reciprocity Bill—
Secretaries in Government of India Motions to refer to Select Committec
Departments. 181. and to adjourn the debate. 405.
** Bevin Boys " returned to India and| Resolution re—
~ their employment. 113, Amendment of Rules governing the
Complaints against the working of the grant of travelling and other allow-
food control. 332-333. ances to Members of the Indinn
«Delay in the disposal of the personal Legislature. 85.
effects of evacuees in Mad- Ban on the Khaksar movement. 462,
ras. 382. 463-65, 472,
Depreciation of lnbour wages. 117. Committee for enquiry into the alle-
Evacuees from Burma and expenditure ged military and police excesses.
on them. 382, 527, 528.
1
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